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0.A.No.148/95 	 St 
OFFICENOTE 	 ?DT 

ORDER  

• 	
22,8.9 	Mi' B.K. Shanna for the 

Kohima aplicant. 
I 	 - 

'Mr S. All, learned Si', C.GS.C. 

for the respondents, 

The questions involved appear 
to be covered by earlier decisions. 

The application admitted. Issue 

• 	 notice to the respondents. Six weeks 
• 	 1 	 To be placed at 

Guwhti on 1.11..95 However, as 
Mr All is execting instructions 

from the respondents from their 

• 	
' office situated in Nagaland and if 
threafter Mr All would be in. a 
positiOn to say that the oaeis 
covered and may be disposed of 
without formal written. statement 
being filed andafter hearing his 
oral subrnissions tiberty is given 
to Mr All to mention the matter 

	

• 	
tornorrow or any time thereafter 

. 	 duringsitting of the Bench-at 

( -,Kohlma. In case no such request 

is made the directions given above 
to be followed, 

Vjce-Chajrman 

	

,nkm 	 Me k~b e~.r 
1 

3 ?/ 	
•: 

	

' 6.9,95, 	. 	 Iii' B,K.Sharma/Mr S,Ali,Sr.C.G.S.C, 

Invieu of two earlier judgments it 

is submitted that the dase is covered and 
may be heard early. By consent to be listed 

for hearing on 19.9.1995. 

Mr Sharma seeks formal amendment 

in the O.k. as per the application filed 

today. Firstly, the uords 'lIES Nos' of 	/ 
some of the applicants is to be substitut 

( 	 .. contd... 

- 	

. 	

1. 
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OFFICENOTE 	 ?DAtE 	 C TRT?OptJJER 	 - 

t6..95i by words 'personal Nos.'Secondly, 

the name of applicant No.209 is sC)ught 
- 	

to be corrected as'SC Sashidharan Nair 

' and thirdly the controlling officer 

of some of the appltcnts is sought 

to be joined as a party respondent. 
I 	 The amendments are allowed to be 

I carried out during this week, fir All 

C. 
I 

 

mhy.obtain instrucbions in the liqnt 

of the arendments also. 

flemb.er 	 Uice—Chajrman 
I. 

.1. 

19.9.9t 	Mr B K Sharma for the applicants 

' 	MrS. All, Sr. C.G.S.C. for he 

e_QJm 	Ci'u..tJ 	 , respondts. 

UL. 0 j(( 	 . 	 Hearing 	concluded. . Judgment 

l delivered The application is allowed 

No order as to costs. 

Vice-Chairman 

GT 

	

- 	 Member 

Q 3 nkrnt 
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CENTRAL AD MIN ISTRAT WE TR IBUNAL 

GUYHAT I BENCH : GU.JAHAT I5 

Original Application No.148 of 1995 

Date of decision 19.9.1995 

ricanapev Yadav and 2.3 others 	PETITIONER(S) 

Shri B.K. Sharma with Shri B. Mehta and 
Shri S. Sarma 	 ADVOCATE FOR THE 

• 	 PETITIO1JER(S) 

VERSUS 

Uiono 	Ia an 	S 	 RESPONDENT(S) 

br 	 . 	 ADVOCATE FOR THE 

RESPONDENT(S) 

THE HON'BLE JUSTICE SHRI M.Q. CHAUDHARI, VICE-CHAIRMAN 

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER(A) 

I. ihether Reporters of local papers may be allowed 
to see the Judgement? 

2, To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgernent? 

Whether the Judgement is to be circulated to 
the other Benches? 

Judgement delivered by Hon'ble Vice-Chairman 

PIC 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.148 of 1995 

Date of decision: This the 19th day of September 1995 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri Chandra Dev Yadav and 213 others 

Applicant Nos.l to 196 are working under 
Garrison Engineer, 869, EWS, C/o 99 APO. 

Applicant Nos.197 to 214 are working under 
557, ASC Battalion, 12 Compu (ASC Supply Point), 
Zakhama. 	 ... . . . Applicants 

By Advocate Shri B.K. Sharma with Shri B. Mehta 
and Shri S. Sarma. 

- versus - 

The Union of India 
represented by the Secretary, 
Government of India, 
Ministry of Defence, New Delhi. 

The Controller General of Defence Accounts(CGO), 
A.A.O.,, Shillong. 

The Controller of Defence Acconts (CDA), 
Basistha, Guwahati. 

The Garrison Engineer, 
869, EWS, C/o 99 APO. 

HQ 137, Command Works Engineer, 
C/o 99 APO. 

OC, Supply Point, Zakhama-(Nagaland), 
C/o 99 APO. 	 Respondents 

By Advocate Shri. S. Ali, Sr. C.G.S.C. 

CHAUDHARI.J. V.C. 

Mr B.K. Sharma for the applicants. 

Mr S. Ali, Sr. C.G.S.C., for the respondents. 

Mr S. Ali states that he has not received any 

written statement so far from the respondents and hence it 

could not be filed. This is an application filed by 214 

Itz 
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applicants who are working under the Garrison Engineer, 

869, EWS, C/o 99 APO and 557, ASC Battalion, 12 Compu (ASC 

Supply Point), Zakhama, which falls under the Ministry of 
11 

Defence, Government of India. 

Relying 	upon 	O.M.No.20014/3/83-E-IV 	dated 

14.12.1983 the applicants claim that they being civilian 

employees serving in the N.E. Region are entitled to get 

Special (Duty) Allowance (SDA) in terms of the modified 

O.M.No.20014/16/86-E.IV/E/II(B) 	dated 	1.12.1988. 	They 

contend that as they have All India transfer liability 

they are covered by the aforesaid memoranda. 

The applicants further claim Special Compensatory 

(Remote Locality) Allowance (.SCA(RL)) in terms of office 

memorndum 	No.20014/9/86-E.IV 	dated 	23.9.1986. 	The 

applicants further. claim that they. are entitled to get 

House Rent Allowance (HRA) at the rate of 15% on the 

monthly salary in terms of the recommendations of the 

Fourth Pay Commission with effect from 1.1.1986. Lastly, 

the applicants claim that they are eligible for Field 

Service Concession (FsC) in terms of Government of India's 

letter dated 13.1.1994, 25.1.1994 and 31.1.1995. 

* 	It is stated by the applicants that despite 

repeated demands the aforesaid benefits were not being 

given to them by the respondents and, therefore, they had 

filed Civil Suit No.255/88 in the Court of the Deputy 

Cornmmjssioner (Judicial), Nagaland at Dimapur and obtained 

	

a decree dated 19.12.1994, but as they have been advised 
	'I 

that the decree is a nullity as the civil court has no 

V jurisdiction to entertain the matter they hate approached 

this Tribunal. They contend that the time 'spent in 

V pursuing 	a wrong remedy should be excluded for the 

purpose ...... 

0 
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purpose of calculation of limitation and they be. granted 

the relief. 	S  

In the civil suit which was contested by the 

present respondents their stand was that since the 

applicants are enjoying Free Field Concessions they are 

not entitled to claim other allowances. They also denied 

that the service conditions of the , applicants were the 

same as that of other Central Government employees. 

Now the aforesaid contentions of the respondents 

urged in the civil, suit which may also be taken as their 

defence,in the present application have been examined by 

us 	in our judgment in the case' of' S.C. Omar, Asstt. 

Executive ,  Engineer, -vs- Garrison Engineer and another 

(O.A.No.174/93), reported in SLJ -1995(1) CAT (Guwahati 

Bench) 74. We' have held in that • case that SDA and SCA(RL) 

are payable to7  Central Government employees posted in N.E. 

Region even if they get FSC. We have not accepted the plea 

that admissiblity of FSC deprives them of these benefits. 

In arriving at that conclusion we,had also referredto the 

earlier decisions in O.A.Nos. 48/89 and 49/89 dated 

29.3.1994. We held that the applicant in that case was 

entitled to get SDA, and SCA(RL) apart from the FSC. We 

have also followed that decision in our order . on 

O.A.No.124/95 with O.A.No.125/95 decided on 24.8.1995. 

Consistently with the view so taken we are of the view 

that the claim made by the applicants must be upheld. 

As far as HRA is conc'erned the applicants will be 

covered by the rates prescribed by the Central Government 

from time to time for B .(Bi - B2) and C' class cities. The 

applicants will be entitled to get the allowance at the 

rates prescribed from time to time depending upon the 

- 

nature ..... 
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nature of classification ap1icab1e to them. 

In the instant application the applicants have 

raised a contention that they are' entitled also to get 

compensation in lieu of rent free accommodation in terms 

of 0.M.No.11015/4/86-E.II(B)/87 dated 13.11.1987. Mr B.K. 

Sharma, however, submits that he does not press that claim 

in the instant application without prejudice to make the 

claim if so advised by filing a fresh application. 

It is, however, necessary to mention that as held 

by the Hon'ble Supreme Court the benefit of SDA is 

admissible onlT td those employees who are appointed 

outside the N.E. Region and are posted inside the N.E. 

Region-. It will be up to the respondents to ascertain the 

case of each applicant, if necessary, to make the benefit 

available to such applicants who are entitled to get the 

same. 

The SDA will be payable to the applicants who 

satisfy the above mentioned test with effect from 

1.12.1988.. They will be entitled to get SCA(RL) with 

effect from 1.10.1986.. We hold that the applicants are 

entitled to get HRA at the prescribed rate. We also hold 

that the applicants are entitled to get FSC as admissible 

from 1.4.1993. 

In the result following order is passed: 

i) 	It is declared that SDA is payable from 

1.12.1988. 

ii(a) The respondents are directed to pay to the 

applicants SDA with effect from the date of actual posting 

in Nagaland on or after 1.12.1988 as the case may be in 

respect of each applicant and continue to pay the same so 

long as the concession is admissible. 
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(b) Arrears from the date of actual posting in 

Nagaland on or after 1.12.1988 upto date to be paid within 

three months from the date of receipt of copy of this 

order. - 

.iii(a) It is declared that SCA(RL) is payable from 

1.10.1986.  

The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Naa1and on or after 1.10.1986 as"the case may 

be in respect of each applicant and to continue topay the 

same so long as the concession is admissible. 

Arrears" from the date of actual posting in 

Nagaland on or after 1.10.1986 upto date tobe paid; within 

a period of three months from the date of communication of 

this order. 

iv(a) It is declared that FSC is admissible from 

1 . 4 . 1993 .  

The respondents are- directed to extend the FSC 
/ 

to the applicants in the prescribed manner with effect 

from 1.4.1993 or from the date of actual appointment as 

the case may be in respct of each applicant upto date and 

to continue to give the same 'so long as admissible. 

v(a) It is dec1ared that HRA is admissible as 

• 	 indicated below: 	 - 

The respondents are d irected to pay HRA to the 

	

- 	applicants at the rate as was applicable to the Central 

	

• 	Government employees in B, B-i, B-2 class cities/towns for 

the period from 1.10.1986 or from the actual date of 

• appointment as the case may be in respect of each 

applicant upto 28.2.1991 and at • the rate as may be 

applicable from time to time as from 1.3.1991 upto date and 

• 	

•• 	 • 	- 	

to;..... 
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to continue to pay the same at the rate prescribed 

hereafter. 

Arrears to be paid accordingly subject to the 

adjustment.of the amount as may have already been paid to 

the respective applicants during the aforesaid period 

towards HRA. 

Future payment •to be reguated.  in accordance 

with clause (a) above. 

Arrears to be paid as early as practicable, but 
4,  

not later than a.period of three months fromthe date of 

communication of this order to the respondents. 

12. 	The original application is allowed in terms of 

the aforesaid order. No order as to costs. 

La 	H 
G. L. SANGjIYINE ,) 	 ( M. G. CHAUDHARI 
MEMBER A) 	 VICE—CHAIRMAN 

nkm 

1 

I 
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'BEFO RE THE CENTRAL AttIISTRATIVE TRIBUNAL: :GUWZ4HATI BENCH 

0 • A. N.J 11 	O f  

1. MES/238334 Shri Chndra Dev Yadav, •Senior Refrigerator 
Mechic, High Skilled 
Grade. 1. 

 MES/220306 Shri Prafulla Chandra -Welder High Skilled 
Bora Grade-I. 

 MES/237949 Shri Niropam Borah Cable Jointer,HSG.I 

 MES/238 223 I'bhamrnad .Ayub Refrigerator Mechanic 
Skilled. 

 MES/237988 Shri Jet Narayan Thakur Refrigerator Mechanic 
Skilled 

 MES/220 185 Sh ri Nthand Refrigerator Mechanic 
Skilled. 

 ME S/238 394 Shr i R avin dr a N ath - Elect ri ci an HSG II 

B. MES/238298 Shri Njhaluddjn Electrician Skilled 

9. MES1243601 Shri §ukhanta Chakrá- -do- 
borty 

 MES/243608 Shri Maiik Chandra 
Borah 

 MES/243688 thri Sashidharan Nair P -do- 

 MES/243670 airi Ravindran V.K. 

 MES/243669 Shri M. Mohana Krjshnan -do- 

 MES/243822 Shri Madhabendra Das -do- 

 ME .5/243678 Sh ri Ram joy Sut r adh ar 

 NES/243677 Shri Joseph Mathew -do... 

 MES/243637 Shri Prafulla Das -do- 

 MES/243635 airi V. Sarina Krjshnan -do- 

 MES/220329 Ecki ri K. Somen Pillal -do- 

 MES/243829 Shr.i Gopa Kumar C -do- 

 TES/238495 Shri Kho1namManglem Singh -do- 

 MES/238107 9.ri Bipen Ciandra Patra -do- 

contd., .P/i, 
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23. MES/23793 Shri Rameswar Prasad 
	

Fitter Gere]. 
Mechiic 

24, MES/220 41 Shri Laithidiand Mahato -do- 

/ 	25. ME 5/2436 9 Shri D. Deena Dyalan -do.. 

26. MES/243675 &iri Prernjit -do- 

27. MEs/2438 8 Shri Dipen Konwar -do- 

28. MES/2379 9 Shri Ram Jatthn -do- 

29. MES/2381 2 Shri Ram Prasad Kojj - do.. 

30. MES/2379 2 Shri C.. Murugan -do- 

31. MES/242664 Shri Bhakta Bahadur -do- 

32. MES/238044 Shri JitBabadur -do.. 

33, MES/243961 Shri C.N. Rajapp -do- 

34•  MES/237899 Shri Tita Rem Das -do- 

35 MES/220 230 Shri Jalgat Bahadur -do- 

 MES/242717 Shri Gpal Dutta - do... 

 NES/220 288 Shri Narayan Naik -do- 

 MES/NYA Shri Dinesh Chandra Singh -do- 

39, NES/238111 Shri Surya Nath Teli -do- 

 MES/364382 Shri Pramod Kumar Dixit -do- 

 MES/P/3893 Shri Satya Naraian -do- 

 MES/238018 Shri Janardan Yadav Theel -do.. 

43, MES/2379 32 Shri Lalu Yadav - do- 

 MES/238 202 Shri A. 	Ramakti shnari -do- 

 MES/220 194 Shri Usab Singh 

•46. MES/238508 Shri Rabin Chandra Paul 	Rittex Carpenter High 
Skilled Grade-Il 

47. MES/220 265 Shri Ugarn Sharma -do.. 

 MES/238517 Sh ri Laklman Mendal -do.. 

 MES/238049 Shri Sada Nida Rajkhowa ...do... 	Skilled 

 MES/243640 Shrj Ram Lakhan Sharma -do- 

 MES/220 269 Shri Bhagirathi Sharma -do- 

 MES/238431 Shri Jagu Rem Baruah -do- 

Contd,,P/3, 
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53 •  MES/238050 	ri Amar Bahadur Tirwa Fitter Pipe skilled 

54 MES/220 299 Shri Harideo Bhagat 	 -.do- 

55, MES/20260 Shri Dudh Nath RaIn 	Mason High Skilled 
Grade-I 

 MES/220 271 Shri Shiv Nath Malieh Maswi Skilled 

 MES/238127 Shri Md. Sneaib -do- 

 MES/238127 Shri (buriShankar -do- 

59, MES/238306 Shri Kul 	Bahadur Painter Skilled 

60. MES/220 295 Shri F. Francis Pereara Valve Man Semi Skilled 

61, MES/220130 Shri Haiiat,Ali -do- 

 MES/220 234 Shri Abhi Mannu Malijck -do- 

 MES/265312 Shri Shajari Majhi -do- 

 ?4E5/238374 Shri Tika Rem Sharma -do- 

 MES/238045 Shri P. Chinha Kannen 

 MES/238237 Shi Sban Singh -a- 
 MES/238038 Shri Chendra Deo Thakur - do-. 

 MES/220 249 Shri Sudama Mahato Hammerman Semi Skilled 

 MES/238 328 Shri Jagdi 5h Singh -do- 

 MES/237286 Shrj Maria Haribandhu Mate Semi Skilled 
Rao 

 MES/220129 Shd Kunju Reman -do- 

 MES/238121 Shri Jai Krishan Prasad -do- 

 MES/220053 Shri Sushil Kumar -do- 

 MES/237297 ShriGDpi Chand -do- 

 MES/237296 Shri Sita Rem Harijan -do- 

76, MES/A/ 
13699214 Shri Naubat -do- 

77,, MES/220181 Shri Pundeo Mahato -do.. 

 MES/P/2959 Shri Balam Mand&. -do- 

 MES/216846 Shri Ehuni Dec) -do-, 

80. MES/237738 Shri Ambika Mahato - 

Contd.. .P/4. 



-4- 

 MES/238113 Shri Raj Bali aiah Mate $emi Skilled 

 MES/23850 2 Shri Jagar Nath Kurnar - do-. 

 MES/220165 tri Rn Nath Mia 

 MES/238038 Shri Puri Singh Ale -do... 

 MES/238292 Shri Lacmaxi Das -do- 

 MES/243374 Shri Dukh&i G3ud -do- 

 ?S/238394 iri Ba.leswar Mhato -do- 

 MES/238301 Shri Laxrnan Raj 

89,. MES/238303 Shri Krishna B&iadur - do-. 
uestha 

90. MES/238410 aiti Baleswar Ram -do- 

 MES/243610 ri Gulab Singh Pa]. 

 MES/243800 Shri Mohmed Muslim 

93,, MES/243658 thri C. Madhappari 

 MES/243668 Shri S. Ravichndran 

 MES/243802 ShriPrem Singh Pa]. 

 r4E8/243674 Shri HaricksDn Fareriers 

 MES/P/3888 Shri Hirday Kant Jha 

 MES/220207 Shri Tribhuvan Mahato 

99• MES/220147 Shri Joginder Tiwari 

100. ?S/210885 Shri Mundrika Prasad 

 MES/238297 Shri Krishna Tjwari 

 MS/237810 Shri Nasjb Lal Rai 

103. MES/237287 Shri Mah 

104, MES/237118 Shri KP Gopin.acban Nair 

 MES/220 182 Shri Kedar Rat 

 MES/238296 Shri Ganesh Neog 

 MES/220190 Shi Bhakta Bahadur 

108, MES/P/3887 ai ri Desaj Thakur 

109. MES/220293 Shri KO. George 

110, MES/238406 Shri Sona Ram Bora 

-  do-

- do.. 

- do-

- do-

-do-

- do- 

.. do.. 

- do.. 

- do-

- do-

- do-

- do- 

- do-

- do-

- do.. 

- do- 

- do.. 

- do- 

Contd...  
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 MES/238340 Shd. Guna Ran Chaliha 

 MES/238245 Shri Tribeni Prasad 

 MES/220 204 Shri K.D. Sahayam 

 MES/238002 Schri Ran Prasad Majhi 

 MES/238304 Shri Asarfi Ram 

 MES/238289 Shri Man Bahadur 

 MES/238409 Shri Lalan Tiwari 

 MES/238296 Shri Bla Mahato 

 MES/220 200 Shri Col].ecto r Domb 

120, NES/238311 Shri Gangu Raj Bhar 

 MES/238027 Shri Parsen Raj. 

 MES/220293 Shri Lalan Prasad 

 MES/238300 Shri Prakash Sjtg 
Wighaway 

124, MES/237728 Shri Lok Bahadur Qirung 

 !S/243619 Shri Krishna Ram 

 MES/243360 Shri Maihotta Shah 

Mate Semi Skilled 

- do- 

- do-

- do-

- do-

- do-

- do-. 

- do-

- do-

- do-

- do-. 

- do- 

- do.. 

- do-

- do-

- do- 

 MES/243624 Shti. .Mahinder Shani - do-. 

 NES/228652 Shri Jagar Math Bonik -do- 

 MES/238295 Shri Jagan Baitha Mazdoor Unskilled 

 MES/238297 Shri Ehola Mahato -do- 

 MES/237352 Shri Panchu.Pradhan -do-. 

 NES/238212 Shri Mukeswar KaJ.dj -do-. 

 MES/243613 Shri Mohammad Au -do- 

 MES/243606 Shri Ganesh Thekur -do-. 

 MES/243616 Shri Bhoj Rah Shaina -do- 

• 	 136. MES/243615 Shri BalchandYadav -do- 

• 	 137. MES/243594 Shri L. Manickam -do.. 

 MES/243827 Shri Ran Sajiwan Sharma 	-do-. 

 MES/243381 SIId. P. Shreedhati -do- 

 MES/243878 Shri Ramdura Singh -do- 

Contd...P/6. 
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141w MES/243558 Shri Tilkeswar Girl Mazdoor Unskilled 

142., MES/NYA Shrj Raju Bahadur -do- 

 MES/NYA Shri GDilal ShanTia -do- 

 MES/243633 Shri Lokeswar Regon -do- 

 MES/243639 Shri C. Rajendri -do.. 

 MES/243605 Shd. Murlidharan Nait -do - 

147, MES/243645 Shri Raghubir Rei -do - 

 MES/ 238301 Shri Di lip Kurnat Saiki a - do- 

 MES/243604 Shri Jainul Haque -do.. 

 MES/243627 Shri C. Jaratham -do - 

 14ES/243403 Shri Sadasivan Nait -do- 

 MES/243636 Shri Ax Ankar. Sankaran 
Kesai -do- 

 MES/243623 Shri A.. Victor -do.. 

 MES/243638 Shri Bhakta Bahadur -do- 

 NES/NYA Shri Kishto SEm -do.. 

 MES/NYA Shri M.K. Jhon son -do- 

 MES/NYA Shri Angaml Kaynik -do- 

 MES/NYA Shri R.N. 	Gariishang -do- 

 MES/220 320 Shri Lal Bachan Bhagat -do- 

 MES/238500 Shri Ohani Ran Bahadur -do- 

 MES/243621 Shi Ramewadh Harijan -do- 

 MS/2434o5 Shrl R. NohiaX1 -do- 

 MES/237279 Ehri Jitendza Burrnan -do- 

 IV1ES/243622 Shri Sjh Pal -do- 

165, MES/238460 Shri Shree Pras&d -do 

166. MES/220 144 Shri Chàndra Goud C1wkjdar Unskilled 

169. MES/243557 Shri Shahid thssain -do- 

16g. NES/243612 Shri A. Subr&ciani -do- 

 MES/220 218 Shri HarkaBahadur,, -do- 

 MES/220216 Shri Mundrika tharma -do- 
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NES/220220 Shri Set Baliadur Gurung cIx)wkidar Unskjlle 

 MES/264068 Shri Narayan Sharma 

172. MES/NYA 	Shri M.L.Lungsu Jell ang -do- 

17g. NES/btk Shti Manju Passj -do- 
220 19 1 

179. MES/220172 Shri Ibhan Ram do.. 

 MES/243592 Shri K.G.Ravindran Nair -do- 

 MES/NYA Shri David Angarni -do... 

 MES/NYA thri Samuel Killing -do- 

 MES/237571 Shri Ran Narayaii Prasad -do- 

 MES/243618 Shri Ramji Rat -do- 

181, MES/662517 Shti Dal Bahadur Chetrj -do- 

 MES/220184 Shri Chandra Balmjkj 	Safaiw&.a Unskilled 

 MES/0526 ShriMorpal 8alrniki -do- 

 NES/243893 Shri Sukura 

185, MES/2380 26 Shri Balu Balmjkj 

 MES/238024 ai ri Nok Raj ...do.. 

 NES/243602 Shri Kishan Pa]. -do- 

 MES/237063 Shri Ridhi Kant Das 	Office Supdt. II 

 MES/264025 Shri S.K. Medhi Duftry 

 MES/243466 Shri ciandra Bhari Pal Peon 

191, MES/243554 Shri Dhan Bahadur Chetri Peon 

192. MES/264072 Shri Arujun Kurnax Debnath Draftrnan Grade-Il 

193, ME$/4339104 Shri Noksang Ao 	ChOwkidar Unskilled 

194. MES/243386 Shri Gopi Chand 	Mascn Unskilled 

195, MES/220179 Shri GDpi Ram Shana chowkidar 

 MES/237526 Shri TrailokyaNath 	 Keeper Gr-I. Thskur 
IkU All are working under Garisn Engineer, 

869, EWS, c/C 99 APO. 

 ME/6406088 Shti Durga Bthadur Mazdoor 

 
/30 

M/640 6095 Shri Sakaldeo Sin gh -do- 

 M-6/6404096 Shri T. Miz -do... 
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 i4&/6404089 Shri P.S. Kirkita MazdoOr 

 MS/640 409 2 airi Ran Vjlash Paswan -do- 

 M6/6406087 Shri Subol Chandra Ma2mdaz..dD 

 MS/6406094 hri Sing Bahadur Teng ...d 
1) 

 M/6404090 Shri Bir Eahadur -do- 

 N&6/6406093 Shrj Noharrimad Azim -do- 

 M-S16406091 Shri sahid Hussan -do-. 

 MS/640 3450 Shri Dayenadh Gin -do- 

 -6/6403451 Shni Jayaram Lakur -do- 

 M/6403452 Shni P. Ghandrci-&&r-an 
Nair -do- 

Oo 
 M/6403453 Shni Hari  Narayan Ram -do- 

211, ME.9/6403454 Shri Roojhuwal 	Tirki -do- 
Lo 

212. M/6403455 Shni Radha Prasad Rai -.do- 

213, M/6403425 Shni thirdhon Minchi 
60 

214. M/6403426 Shni Ram Singh 

No. 197 to 214 are working under 557,ASC Battalion 

12 cbmpu (ASC Supply Point), Zakhaxna). 

... Applicants 

AND 

The Union of India, 
- represented by the Secretary, 

Government of India, 
Ministry of Defence, New Delhi. 

The Controller General of Defence Accounts(CG)), 
A.A.0., Shil].ong. 

3..lhe Controller of Defice Accounts (CPA), 
Basistha, Guwahati. 

- 4. The Gani son Engineer, 
869, EWS, C/C 99 IWO. 

5. HQ 137, Coiimand Works Engineer, 
dO 99 A.P.0. 

C'. 0 c 
	 Respondents 

Contd...P/9. 
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DETAILS 0 PAPPLL.ATION 

1, PARTICULARS OF THE ORDER AGAINST WF1 
IHE APPLICATI ON I S MADE : 

The instant application is not directed against 

any particular ; but is directed for appropriate direction 

to the respondents for payment of Special (Duty) Allowances 

House Rent Allowances, Special Compensatory (Rnote 

Locality) Allowances and Field Service (bncession to the 

applicants as anissible under the relevant rules/drculars 

of the authorities as have been depicted under the Head - 

Facts of the Case. 

JURISDICTIONOF_TTRIN 

The applic.rnts declare that the subject matter of 

the application is within the jurisdiction of this Hon'ble 

Tribunal. 

LIMITADON 

The aoplicants further declare that the application 

is made within the limitation period prescribed under 

Section 21 of the Adrnini strative Tribunals Act, 1985. 

4, FACTS OF THE CASE 

	

4.1 	That the applicants are all citizens of India 

and as such they are entitled to all the rights, protection 

and privileges guaranteed by the Cbnstitution of India. 

The applicants are all civilian employees belonginq to 

Group_C and 1) under the Ministry of tèfence. 

	

4.2 	That all the app ljc ants have got a common g ri avaIl Ce, 

common cause of action and the natzre of relief prayed for 

Cont& . .P/1O. 
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• is also same. They belong to the lower stratum of the 

service and hence having regard to the facts and circuIr 

stances they axPE nRkktkxd tM pE=kRxI== intend to prefer 

• 	 this instant application jointly and accordingly they 

crave leave of the Hon'ble Tribunal to invoke the power 

of the Hon'ble Tribunal under Rule 4(5) (a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987.. They 

also crave leave of the. Fbnble Tribunal and pray that 

they may be allowed to join together and pursue the 

instant application for redressal of their common grievaflbe. 

4.3 	That the epplicmts are entitled to Special (Duty) 

Allowance (SDA), House Pflt Allowance (HRA), Special 

Compensatory (Remote Locality) Allowances and Field 

Service Concession (Fsc) has have been granted by the 

Government of India by issuing various circulars. However, 

the respondents inspite of repeated pursuation.by  the 

applicaits have not granted the said benefits to the 

applicants and hence they are constrained to come under 

the protective hands of this Fbn'ble Tribunal by way of 

filing the instant O.A. for getting those benefits by 

way of axpm an appropriate direction from this Hon' ble 

Tribunal. 

4.4 	That the applicants state that they are all 

Central Government civilian employees working in Nagaland 

as stated above and eversiflce their entry into their 

respective service, they have been rendering their 

sincere and dedicated services to the satisfaction of all 

conce med. 

Contd. ..P/11. 
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10 

4.4 	That the applicants state that they are all 

Central Cove rnment civilian employees working in Nagaland 

as stated above and eversiflce their entry into their 

respective service, they have been rendering their 

sincere and dedicated services to the satisfaction of all 

concerned. 
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4.5 	That the Government of India issued Presidential 

Memo No. 20014/3/83_E-IV dated 14.12.83 renotifying the 

Miniry of Defence Office Memorandum Np. 4(19)/83/D dated 

11.1.84. By the said Office Memorandum the civilian 

employees serving in the North Eastern Region were granted 

certain befits under which the applicants are entitled 

to get SDA, The said circular was further rrdified and 

the Government issued yet another Office Nerrrandum No. 

20014/16/86_LIV/E/II(B) dated 1.12.88. 

Gopies of the aforesaid circulars dated 14.12.83 

and 1.12.88 a r e annexed herewith asNEJ_j 

l_2 respectively. 

	

4.6 	Thzt the applicants state that they ae entitled 

to get the benefits of SDA under their service condition 

they having carried with their service all India Transfer 

Liability and having fulfilled the conditions laid dwn 

in the aforesaid two circulars. Thus initially they were 

qranted SDA under the loresaid. two memoranda. Fbwever, 

subseque ntly payment of SDA was stopped to the applic ant 

4XreQvery was sought to be made from the payments already 

made to the applicants. In face some amounts were reve red 

also and thereafter although there has not been any recovery 

but the applicants are not being paid the SDA and thus• 

they are illegally deprived of the benefits of the SDA 

by the respondits. 

4.7 That apart from the benefit of the SDA, the applicants 

are also entitled to HRA @ 15% on the monthly salary in 

Contd. ..P/12. 
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terms of recommendation of the 4th Pay Commission with 

effect from 1.1.86 which has since been accepted by the 

Government of India. In this connection, it is stated that 

that the i;sue has been conclusively been decided in 0AjTo. 

50/89 and some other eases such as O.A. 2/94, 0.A 42/89, It p 

may also be sta:ed that the Government of India had preferred  

an appeal against the Judguent and Order passed in O.A. 

4-,2/89 which was numbered as civil Appeal No. 2705/9 1. The 

Honsble  Supreme Coirt by its order dated 18, 2.93 has 

upheld the said Judgnent with he modification that to the 

effect that the applicants would be entitled to get arear 

with effect from 1.1.86 and not fm 18.5,80 as was held 

by the }t)n'bie. Tribunal. Thus applicants being 

posted at Nagaland which is classified as BClass for the 

purpose of granting of HRA, they are also entitled to 

HRA. witheffect from 1.1.86.as has been granted under the 

4th Pay Commission iport. 

Copies of the Office Merrtdum No. 110 13/2/86E.II 

(B) dated 23.9.86 and0.M. No.. 11015/4/86_E.II(B) 

dated 13. 11.87 are annexed herewith as ANNEXUFS-. 

respectively, 

4.8 	That the applicants state that they are also 

entitled to grant Ofs Special Compensatory (Remote Locality) 

Allowances in terms of office memorandum No. 200 14/9/86-E.Iv 

dated 23.9.86. 

A copy of the said O.M. dated 23.9.86 is annexed 

he rewi th as NXURE_ 5. 

Contd, .P/13. 
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4.9 	That the applicants state that from the above, it 

is clear that they are also entitled to compensation in 

lieu of rent free acmrriodation in terms of Office Mernorap 

dum No, 11015/4/86_E.II(B)/a 87 dated 13.11.87 0  

4,10 That the applicants state that apart from the 

aforesaid they are also entitled to Field Service Concession 

in terms of Covemment of Inc. a s letters dated 31.1.95, 

13.1.94 and 25.1.94. 

Copiesf the aforesaid rremorand.xmsdated 31.1,95, 

13.1.94 and 25. 1.94 are annexed herewith as 

ANNEXU RE S. 6d 8 r e sp e cti vel y. 

4.11 That the aforesaid benefits to which the applicants 

are entitled have not been granted to t1rn inspite of 

repeated demands and thus they have been tZeated 

discrirninately In the matter of their entitled to the 

benefits under the circulars of the Covernnnt of India. 

The applic ants alongwi th others having nx no othe 

alternative had filed a Civil Suit No. 255/88 in the Court 

of the Deputy Commissioner (Judicial), Nag&. and, Dimapur. 

The said suit has since been decreed in favour of the 

applicants. The Judgment, has been delivered on 19.12.94 

Although by the said Judqment, the Trial Court has grented 

all the aforesaid benefits in fa'our of the applicants, 

(plaintiffs in the said Civil Suit), till now the respondents-

have not implemented the said Judqment. Be it stated here 

that the said Judgnt is based on three Judnents rendered 

by this bn'ble Tribunal viz. O.A. No. 48, 49 and 50 of 1989. 

The appli cants in the aforesaid O.A, as well as the 

Contd.. P/14. 
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7',  

plaintiffs in the civil Suit No. 255/88 are also similarly 

similarly situated like that of the applicants. Thus even 

without the judgment of the any other Court, the respondents 

oht to have extended the benefits of the said Judgments 

of the kn'ble Tribunal to the similarly situated applicants, 

without forcing them to approach any court of law. Be  that 

as it may after the aforesaid Judgment dated 19.12.94 

the applicants have been advised that the said Judgment 

is nullity and void ab-initio inasmuch as the CLvil Court 

lacks juris.ction in such matter and the applicants 

being Central Government civilian employees are only 

entitled to approach this Hon' ble Tribunal and no other 

Court. Thus although the Judqrient is in their fa,vour 

the applicants are not going to pursue the same judgment 

and decree being a nullity for lack of jurisdiction. 

Hence they hare preferred the instant O.A.. 

A copy of the said Judgment dated 19. 12.94 

is annexed herewith asAl'NEXURE-9. 

4.12 That the applicants state that they having fulfilled 

all the tenms.and conditions for getting the SDA, HRA, 

Sp eci al Comp ens ato ry (Remote Local i ty) Al lo an ce s, 

kn compensation in lieu of BRA and ± PSC, the respondents 

are bound to grant the said benefits to the applicants and 

they cannàt ±Is ignore the same; The similarly situated 

employees having been paid the benefits, there is no earthly 

reason as to why the applicants should not be granted the 

said benefits as entitled to under the aforesaid O.M. 

The respondents having failed to discharge their duties 

Contd. ..P/15. 
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the applicants feel aggrieved and hence the present 

application before this Hon'ble Tri1inal. 

4.13 That the applicants state that under the facts 

and circumstances, they are entitled to get the aforesaid 
p 

benefits under the aforesaid office memoranda and the 

respondents cannot deny the said benefits. The applicants 

- 	 having been denied the said benefits for such a long time 

for no fault oftheir Owfl, they are also entitled to interest 

for the delayed payment. The respondents as model 

employer ought to have paid the said benefits to the 

applicants and others. 

5 • GU NDSF OR RELIEF WI TH LE GAL PEC)VI&ONS 

5.1 	For that there is no justification in denying the 

said benefits to, the applicants and the denial has resulted 

in violation of 'Articles 14 and 16 of the Constituticn of 

India inasmuch as, other similarly situated employees have 

been granted the said benefits. 

52. 	For that that the applicants having fulfil1d 

all the criteria laid &wfl in the aforesaid memoranda 

towards granting of SDA, HRA, compensation 'in liequ of *JSA 

rent free accxrnmodation, Special Compensatory (Remote 

Locality) Allowances and FSC, 	the respondents cannot deny 

the same to the applicants without any justification. 

53 	For that it has already been conclusively held 

by this Hon'ble Tribunal in other cases that the applicants 

are entitled to the said benefits and thus the respondents 

Contd...P/16. 
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ouit to have paid the said benefits to the applicants 

on their Owfl WithDUt insisting upon the applicants to 

approadi any Court of law. 

	

5,4 	For tt it is the settled proposition of law 

that when some principles have been A laid down in given 

cases, all other personnel who are similarly situated 

should also be granted the said berfLt without requiring 

them to approach any oDurt of law. 

	

5.5 	For that the app1icant havinq been denied the 

said benefits without any reasonable exeuse and 4thout 

affording any opportunity of being heard, there is violation 

of the principle of natural justice and accordingly 

proper relief is required to be granted to the applicants. 

	

5.6 	For that in any view of the matter the instant 

application xx deserves to be allowed and the impugned 

action of the respondents are not sustainable underthe 

law. 

	

5.7 	For that the applicants being Central GDvernment 

civilian employees there is no earhly reason as to why 

they should be deprived of the aforesaid beneitis. 

6, DFJTJS OF REMEDIES EXHAUSTED : 

The applicants deci are that no app zop ri ate remedy 

is available to them in the instant case. 

7. MATRS NOT P REVIOU SLY Fl LEDO R P EN1ING B'O RE 

NY OTHER (DURT : 

The appli can ta further declare that they have not 

filed any applicattci, writ petition or suit rgardiflq 

Contd.. .P/17. 
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the matter in respect of which this applicath has been 

made before any Court or any other authority or. .any other 

Bench of the ltn'ble Tribuna1 nor any such application, 

wtt petition or suit is pending before any of them. 

8 • BELl EF SS)U (T 

That under the facts and circumstances stated above 

the aDplicants most respectfully prayed, that the instant 

application be admitted, relevant records be called for 

andupon hearing the parties on the cause or causes that 

may be shown, and on perusal of the records,be pleased 

to grant the following reliefs to the applicants : 

8.1 To direôt therespondents to grant the aforesd 
/ 

benefits of SDA, HRD, compensation in lieTq of rent 

free accommodation, Special Compensa 	(Remote 

Locality) Allowances and Field Service Concession 

to thejIicants in terms of the of fice memoranda 

circulars mentioned underthe head - Facts of the Case, 

from the date from which the applicants are entitled 

'to. 

8.2 Ib grant compensation and interest on the aforesaid 

admissible allowans for the delay caused by the 

respondents but for which the applicants would have 

gt the 'said benefits much before. 

8.3  Cost of the app11 cation inasmuch as the appli cents 

have been forced to approach this Hon 'ble Tribunal 

for the aforesaid benefits to which they are entitled 
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but for which apathy and non-challant attitude 

on the part of the respondents they have so far 

been deprived of the aforesaid benefits and eventually 

have been fo rced to app roach thi s }bn' ble TriJ.in al. 

8.4 iiy o the r reli ef or reliefs to which the appli cant S 

are entitled and as may be deed fit and proper 

by tie Fbn'ble Tribunal under the facts and circuintance 

of the case. 

9 INTERIM ORDER PRAYED FOR : 

The applicants do not pray for any interim relief 

at this stage ; but they pray for expeditious disposal of 

the instant appliaatiôn. 

10. 

The application is filed through advocate. 

11. PARTIQJLARS OPBE_I,P.O. : 

I.P.O. No. 	: 

Date 

Payable at 	: GjOdT ') 

12. LI ST OF E NCEO SJ RES 

As stated in the Index. 

Contd. ,Verjfj cation.... 
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VERIFICIQN 
C 

I t  Shri. Niruparn Borah, sDri of Late lndreswar Borah, 

aged about -  44 years, vrking as Cable Jointer, High S}iUed 

Grade-Il under G.E. 869, EWS, C/O '99 A.P.O., Zakharaa 

Army Cp at Kohima, Nagaland, do hereby solethnly affirm  

and verify that the stanents made in paragraphs 1 to 4 

and 6 lID 12 are true to my.knowledge and those made in 

paragrh 5 are true to my legal advice, and I. have not 

suppressed any material facts. I am also duly authozised 

to sign this verification on behd. f of all the appli lcants. 

And - I sigp this verification on this the 

day of 	 - 1995. 
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• 	8tht th ttt 	
that tho tothi of 	

pcl 
(Du) .11flC vi' nt 

• 	
. of— 	

l° 

tflOt3 	
CCt1t  

co 	- 	a r 	 • 	•. 	- 

(iv) 	 - 

Th 	of th e1I 	will be 	hri 	' 

	

a 	
p.o. ztcsibl° to all ütlW 

jtt 	
it• Th abo 	l]n 	Ui'° 

	

tth 	Oct 	
In the caco Of  

	

- 	

Lt 

of 	t1U a as fo1i 	r th •"-° •,' 

1rifpurI- - - 

• 	- • • 	- 	

VO r 	
of baci 	jCt th 

Of 
 

- S 	 be a roU 	 • he  

• 	

-• (a: 	
2ot7 

• 	• 	i*.o P, 260/. 	r. m. 

• Pt -X1° 	
• i of 

b3stc K17 ritioct 

\ 	

- 	 ofF.S. 1fl/-' p.i. 

no thti1e in tho oit 	
rt 

i0rs 	
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1/ 	3; 
• 	''tzor nnd t ho o 	 ' 	tt?bc AUoi..'anzo r-Inicsible in . \aqiriod arg In oLlizomm 	 - - 

• 	I 	(y)'iIflfnc! A1irnrnn fj 	11 	fyjrf 

Ih reIamtiz, of the •nt rn1.R (C,il, 105) thrit trmolling aUoio ii not oftl=iblo fc? . 4-3urnays undai'ti'un In c octiau uiUa 
Initialintont, in coe of ou2'neya fo?tak1n! in1t1l nnTv,int.. 

• 	mont to post In tho rtr' 	reim, trivUin n1ioin 
limitod to ordinary bua fax'ofoccz,d class rail fare for ri/rnil' Jout'ncy In eos ce f1zt 1400 1so for the Govorzrnnt corvt htnit 

9 • 
• 	 liThi' 	 i 	 -. 

• 	 of ordori baw 	. 116 if on trnnfop to * station in tha XIorth..ater 	 the failly of the ovrnt • -. aepvwt dos not ao - iy him, the Gora 	nrvnnt wi11x pnid travelling a11trnc*, on tour fcr self Oni.7 for tranit rnr!o to 
• 

D2rd
m tho izt and viii be perc:ttod to carry percmn10 ffc,ct unto  of h entjtlen t t Gr3rT,ont cofft or hrzve a meh 'Al"Unnt  

• of eurryIn J3rd of h13 orittt1t or tho djfforx) ii JI11t 01' 
tho PcrsaUl Offacts he i.s aatual.y carryi..n rind j/'1-11 of' hia 

entitlncn as tIo case rxy ho, in liuu at the coct of trrmr,rt,tlr • 	of bL'ao. 	i cao th family aecpzi. the Govtut zr.r'nt 
on tpcnzfer, the 	mt oyZ1t vj]2. be nt1t!jd to tI cthtfrg 

iLb10 travaujng allowtine including tha ct of trn'y,ttt k'n - 	of tho 	iizrjbl woiht of. ,,or'nal ofact nccrdin:' to 9t 	to • ',hjctj t(o offcor bo1on., irc.,ct1vo of tt ijj 	of Lh)  
- ctua1l7 carriad. The above pr--itsionz will nlzx, uorii.y for t!n rtnrn 

1. 	• 
 

JoUrnoron trn ale r buck frcm r-e o rt h .7.au torn Lb L-,n. 

('iiii) Pnri il" rr  

7. 	

ffoth r trrn2's 	 • 	 * 

1rolntion of ordor boow .fl. 116 'ortrncT)ort.-ni 
of' poronal offactD on trunctor atiioen tvc dilfornt ut1ci Li tho I • 	North...t3rn hjji 	f 	 cc) 1'ii' trnirvrtz- • •, tion 1n 	ci a 	aubjc: ta tho a cttl op,ndithro 	t'rcrl by :the 	 aar7zt viii be .mitb1o, 

(viit) Jaf nrTi, 	vrii 

i cae of GOVe 	8 eit.i r, m cc ad ing on bav., fri, a 
pLco of it±n in Toftb..[acte 	c1on, th poriod of trvcl in 
Sxms of two d.a'a frxi the eta:r2 of 	t±o to outrtr thtro'1on 

be tzitd as joining time, -a z9 cccoosion jii ho 
• on roturn frc 	are. 

•1 	- 	
Tnin,i 

• •• • 	
A Cove't iar7znt .ihc laavas 'iir ftrily bohi!ri at tho cñd 

duty ctctian or c,tbr zi1cte: Lace cfr - dcnar and 	c r.•,t artflocl 
-• of tho trc.rsfar traviUng ai1on 	tor tha fcrhil? h .'fl.i.  

option to avaii of the exthtinr n ave trm1 concocci on Cf Jrr'ri -• 	to ba thin crico in a blo ic m rd of 2 roa ri or In llou (!orco 1' 
• 	; facilit7 of trovol for hiclf 	q 7car fr= tho trti of ro: 

• in the Jorth Lrt to Illo hxo ti or 1acc hcr- the fily i 
reei1irn and in additlon tho fci1e:' for thn f'c.ii1y (rcth'tctod tc, 

' bi/hor puse rind tuo d3pm.dent children onLy) n1cn. to trrxvi on,cj a 
yor to vlctt the 'p1oyc1, at tb, at:tion of Txrtirlr. in thc L)rt.II 
Eqtern Dogion. !n c=o the optrz io ftr tho latter Hirti .r.rtnri 

• 	 eion. 1i Cano the option Ic f 	:ho ttor alto rnativrl,tb co't 
I 	 th3 injtjal dtta 	(!00'rn,/3_60 I) viil notb, borio 

-•_________ 

LL 



, p '. •4 

LEi T4: 

/ 

Rr - - - 

I 

2$04. or abnve, cml t!L, 
zUld tti d0rmcnt ohi1dr,n (upto lB yr' i'-.., yCj for rr1r) viii be a1i.ued air travoi btuxj AgarjJ ind C icutta and 	 thilo i,orrj 	nr -. - irn - - - - - - 

P.l r11:n. 	 - 	 - 

W. 
4ioro the childrem I do not accaromy the Ct ierynjit to the rtt: 	 Chfldpy 1dutI 	 u*, XLE wuli 	 in Xo3peot of ohilcr ctz'yt'- nt ta • 1at BtOtiO of 	tj of: the copl,17va cmcrflod or rny at-ItIm shuro the oildfl.,j(jØ vjth,t any r9ctrjctj, 

o' drowia by the 1rrnt aort. Zr Chi1dth atUz'1n in 	nrc nt in I1ote13 
a t  the 	Btntion of otjr or cny otkr' rr'IThn, the 	nnt er,'cnt eenrrej wttj be givan hocti cubct- utt',ut other rtriet±3, 

2. 	The thave ordar.erc,pt in 8ub..pra (iv) ;ii ni, 
utdi cpply to Ccntrel.G i'nc!t 	1oyo ponttd tD 	 rntI fltcobnrI1rincja, 

Thce orra will - thhe offoot tr 	ict lTvttThc,r, .yill Pnaln in force form p3rio1 of 	 upte 31t 
MU xict!i, mcia1 allowneec, fctUt' 	'ri eztor43d by any ejcjal crtor by the Hthiztrler/rs 'rtrt: Contrel Comrmnit to thcjr Am c=p  

107039  in th: orHi 	 -[r vilibo vithdraLm fra3 thu dc,.t2 
of olTect of tlio s rri 

	

or', 	c -'it- ',"- t 4, thi o 
-'I 

.pnrcto nn1 	iuU be irnlicjTh reopect of nth'r of th Ccrr-ittOO r'3rorod to in 1,nlaIreph 1 az and hoi 	'1 t"I'M an them by the Oevermt. 
6. 	eo far as the pOrr,ivJ B qrtritig in the Tnt!lun  4iCC0tt3 	 are a,ncori, thone orderu iu  vith the (krptroii. 4md Auditor Gnnarnj of Jh dtao 

- 

4 .  

k 

I. 

I 

• 	Cd/... C. C, Iahnlik, 
oint Joorotay  to the 	Of  

I3!ç  lnh1t?ioc/Dopartinta  f the Covoriaont of Thd1r,iit.,t.,, 
(pith flper apioe) th:C,& i,G,, U,P.,C. 0t0 . 
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OFFICE 	•IO9ü 

Subject:- ImroVètWt in idilities fo C..vili.ri employees 

of ia Crtral vt. serving ii tr.c aiats of North 
-Eastern Region, Andaan & tacobar islau1z and Lakade, 

TIi tjndersined Is directcd to refer to. this flInistr7's 
O . M. No. 2CO14/3,'3-E.IV 	. 14th o:ib2r, I3 cr.d 43th qarcn, — 
1984 on the ubjCC ienti:ned ato:e r.d 4; v-:' tht -h' ctestiOfl 

of making suitable I rc:nts  in the 	 ra 	lits 
to Central Govt. eloye 	ostz .n ior.:f 	.:ii: ce' tt riru.  

hStatez of Assam, !•i•  

Pradesh and i.tzora !i b: 	1 - ..L!; t.;a atttion of t 	Covi. 
Accordthgly the President is no.' pleased to decide as foioc:- 

Ten.ire of 

The edstin provisions as contained in this fljnj5t173 

D.M. dated 14.12.83 will :cntie. 

	

r1e'tsPe or Cczr1 ::it.cn and rin 	od: 

pecial rtntn in 

The existi.g provisions as contained in this I1inistrys 

H. dated 1 1 .12.33 will crrtirie. Cadre authorities ar' advid 
'o give due weihtae for 3stictor7 p fors:c. o.f thities fr 

prescribcd tcrr.re in the 4crth-azt in thmntter of prciicLi)tI 

..a the cadre pozts, deputation to Ccntr;il teiurc post w.1 courc: 

1 training abroad. 	 0 

: 

Cenr.LG't. Ci -.i.li'.n er1oyees ',ho have All i.n'lia 
Lrnsfer lxaoijj.t, LII be 'r''tc..t 	 jtjpl3o"1fl 	.at t'e 

atc ol 	of 1x:3ic p.r ub;jot te 	c.'j!ir:: ot. 	1U/-. pt.r 

onth on 003 w ti to ny sta 	th tion in e forth 
 

cia1 (Dut;) AlloJanee will be in addition 	tu .17 0 1 3 -- '. 1- 1 1  1?7 
.z:d/or deputatiOn(dutY) a.!owcc .lrudy being eiraflt :uUJoct t;O 

pe condition that the total of such Special(D3tY) 11,we plus 
•ecil av/Deputation(Du7) AllOwance will cot xctd 1000/-p.1. 

Sj.al aliownces like 3peial Cooperiatory(ROte LOcuLit.7) 
AI1wanco, Construction AiloweCe and project Allovtaflc il 
daseparat1y.. 

•• ••C• 

1 

,. 	 4* 	• 

Ile 

• 	'4•.. 	1 

•0 

•• S 



- 	The Centr9i Go'Tt. ivili 	
mpl0Y€s who are iGrs of, 

	

nd arG othcriSe eflgible for t:-za rr 	- -, 
special(DutY) Allowance under this para and are t:ccnpt ruin 
payment of Income-Tax under the Iicce-ThX ct wiL1 

ais drab' 

Special(Duty)Allowance.  

	

• 	 (iv) 	
jmoensator1 AUoWanCQ 

	

• 	 The recommCndati0 of the 4th Pay Cof!ImiZSOfl xwe been 

accepted by the Govt. and Special CcmpenSatorY 
j4UoaflCC at thu 

rtviscd rates have been made effective from 110.86
. 

(v) 	TrivclllflZ A110WfPCC on Firzt a!!W
- 

The present coricSSiUflS as contained in this 	
Lstry' 

O.M. dt. 1.12.83 will continue with the liberaJ..isation that on 
first apcothtmeflt T.A. should be adaissible for the toJ. distance, 
instead of for the distance in eXC2SS of first LCO K.s. r1y. 

• 	(vi) •,. Travelling Allow3nCe for iourneV cn trr 

The existing prosiisiOfls as contained ii this 
!.iiZ trY ' 

0.M. dated 14.12.83.dili. continUe. 

(vii) 	Raad mileaKe for trnsporttiofl of erso-1 e 
on tr:mI: 
The existing provisions as contained in this 

 

O.M. dat3d 112.E3ii]- continue. 

• (viii) 	Joining time with Leave:- 

The existing provisions as contained in thfs 

0.ti. dated 14.12.83 will contint. 

Leave TrFel CoesS:- 

The cx t.ng cor.ceSslOfl as contL:Od n 	
• _- U". '0 

0.11. dated 14.12.53 will ccn:iflu(3. 

Of.ficerS drawing cay of R 5100/- orabs"3, 

families i.e. spouse and two depecicr.t childrtr. 
 

toys and 2 years for girls) will be alloICd iir  

impha1/Silchar/3/ 	
nd C CU : 

iersa; bgtween Portbiair and CaicUtt3/11ta 	
ai:i 	 in : 	- :: 

'ase of postin5 in & J Islands; and. 	tit- 

• Cochin and vice-versa in cz.se of postir.5 in L-- -•. 

Children £ducatiofl 

ihere the children do not 3ccopJ-flY 	
ii.iit •;cv.:it 

o the orth-EastCrfl aegion, ChildrEn ducnti0Z1- 	 UIItQ 

la53 711 will be 
admissible in raspect o ch1i :.UJi1i : 

the last statinfl of posting of the ?mplOyeeS ccr- 
0' QflJ 

other ttiOfl where the shildren reside. 
 

in schcol3 are put 	
in hostels a'b.the last taiOn :f postiflf 

or any other tutiofl, tti GovCrIflC11t 5eLI;1IIt 	JtI:(.1'- 	.L1.J. - 

given hostel subsidy lthoUt otier rctriCti0z 	 - 
.......... ......- I- 

i _ • 	I• • 	 •- 	 • 	 •' 

11 

000 

-r 	-r-1- -• 	 - 
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The rates of 0:lldrcn Ethtcatjon ALLcrance/Ho5te1 3UbZ1C17. will UC 
as in the DOF&, O.r!. 18l11/1/87stt.(k11owances) dL. 31. 11Z.87i1. as amended f'oxt time to time. - 

/ 	(xi) 	Concession regarding gront aE House Rent Allow.-.11ce to 

	

officers postcd in the zMates of North &istrn 	iou, 
Andam & icobar Ila and LcshadwucI31!nis : -. 

The present coc:essl3n as c=tained in this RInitr:rs 
O.f. No 11016/1/E411(3)/84 dt. 29.3.54 as amended from time to 
tine will contiflue to be applicae. 

The officers wh are eLiL to have rasidential te!cphone 
ma:, be allowcd o retain thEir - alene at tir reicienc:s in 
tir last place. of the :os-ting ibect to th condi.ticn thet the 

• 	rental and all other charges aru :ai by such oficrS. 

• 	. The above - rders will  also ii7 utttiz-muthndj 
to the Central 3vt, emc9s s-t. iaTzdFiv & NIibar 
Islands and La hadeep slanj. 2iesa orders will alto ap1y 
muVatiz-mutand-4 -tc 3fri:or uocad =a thE. Cuuncil .iu,ri 4:. ; 

• ara stationed 	t 14.E. Regio 

3. 	These - rs wiL,. takc effzo-  from the date of 
In sD ±ar 2s th oerscna saring the I:di:n ..udit 

• A coirits Doptt.. art. orc:rnd th: :rzcrs issue ;iftr ccn ..t:ti)n 
wiri the Compt-1ir & di:cr - nerL of Izic.ti. 

• i-lindi 7erion 	this 	rezum isattchi. 

.4 
J 	I ... l. .l...l 

(A. 	 ' 1 1) 
- 	 ;or:: Z TAFU1 TO THE GOVT. 

All 	 ,Ma=z 	•ovt. of  
Copy(w: 	i:ul numir cr 	COj)i.() r4jt•.-i:.rjI.,l 

C.&.A.., .P..., etc. etc. as pr tariQixd  
list. 

••.. 
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NO, 11013/2fe6_E_11(bO 	
() : , 0VLItNttrN1' OF 	 OF 

FIANCF(Oepartmrtt of Expindlture) 

New-Delhi the 23rd' September 19A6. 

-- - 

 

S 

The tmdcrsitned is directed to say that,consequt upen 
the titcislona token by the Government on the recomaiendationn  of 
the Fourth Pay Commission relating to the above mentioned ollownce 
vjti'e thts Mi i8try'a Resolution No.14(1)/1C/86 dtd, 13th tptinbex' 
1986 0  the President is 	 eaacd to decid that In modification of 
this 11.1nistry O,M, No.F.2(37)_E_11(B)/64 dated 2711e19C5 as 
amer,teu from time to time for Cothpensatory(city) and 11ouse Rent 
Allow.ncca to Central Government emplye.s shall,be admiisible at 
the following rates. 

	

ircy (CITy) ATL0;ANC.FS 	 - - 
Pay F'rUe 	

Amount of C,C.As in class of cIties (bts!c pay). 

A 	 - fl-I 	13-2 
Below ;.950 	 30 	 25 	20 
TJ.950 £nu above but below FS.I500 	145 	 35 	20 
s.1500 and above but be1ow.r.200o 75 	 50 	20 
F .200 ar.J above 	1 	 100 	 75 	20 
tct :- For 14 specIal 	 tlea l 	C.C.A at the rats apjlica- 
ble tc B-.2 class city are being pslc 1 freth orders will be Issued 

pertely. 

- 

TYPe of  iccommodation 	Pay range In 	Amount of H.R.A.paylle in 
to which entitled 	revisezi scales 	I.p.m 

Of Pay for tnt- A4i- 1 ,13T2 C ChitS Uncloa-jk 	 it}ment 	class ci- cities Ified 

	

t1es 	- 	 places 

	

2 	 - 	 5 

	

750-949 	 150 	 70 	30 
• 	 1 19111%

950-11i99, 	 250 	120 	50P.
• çtd 	

1500-2799 	 1450 	220 	100 

	

1pfLeA 
191 -. - 200-59 	 OO 	300 	10 - 

at abcve rates shall be paid to all employoes (other 
than those provided with Government owned/hired riccoaodtt1o) with-
out r . u1rinc them to produce rent receipts.1hese etp1oyi-s shall, 

ConF . to P.? 

• 	

- 

- 

- 

- ,--- 

' p 

I 	- 

- IL 

-OFFICE !'F?AOr1ANDUl4 

Sub 4 Recomendatjons of the Fourt Pay Ccimission ,Deci9iuns 
of the Government relating to grant of Comensatory(city) 
!-ouse Rent Allowwcea to Central Government Emloyeea, 

P1 



• 	 . 

- 

•_j!2_- 	;n i 	2 
tIoi'ver, be required to furni'4h a certifjcate to tbe ef1'.ce 

• 	. 	

they are incurring some expenjture on rfIIt/contrjbutiflr t thn 
 toward8 • 

	

	rent 11.R.A. at above 
rates slinil olso be t &*id to Goveiniiint Y ('wIileYês 

living !n thêlr own houses suhjct to their certjfjc 	that 
they are PnyIn/contrib,,f4., - 	- 	-..• 	r' 	flOUS p ' or

I. 

11uI'Ty tax or maintennn 	 uwi 
ceof the house. 

31 . 	
ere H.RA. at 15 percent of pay has bce ahIoc1 

	der secja order3, the 
same shall be riven 

ssa u-i 1 and fl 	 jble i A.t -2 cls3 Citj* In si 	ther C&Ges covered by special oer I HRA 	aU be 8
da-iselble at the rate in C class cit ie, •in both these • . . cases there shalj be no upper pay limit for 

payment of HflA 4  S 	
The other condition at present 

OpiSliCable for 

	

continue

in 	
of haaring Of.ccof:odatjon and other c8teotj rnn of 

5 shall to be apnhlCab1. 	 . 

	

56, 	 Voy for. the puose of these order3, .will be 1 F.fl.9(1) (a) (1). in 	e 	
pay 1  as 

 casC of persons whQ Lantinue 
to Jru pay in the scales of pay. which prevailed prior to 

i.i.19c6 it will include in add Ition to pay 
in the'e-reviô, c S, deaines ny, dearnc55 	 C1e allowaI)ce  Ad hoe A and 	 Addjtionai bearness Al,a 

under, 	Interim Relict apProprote to that 
pay, adnlsslble .rdera 	exitC on 31-12-1985 

'These oers  
period fro 	

sha 	
be effective from 1-10_1986 

b 
For th 	

m 111986 to 30 91986, th 	bove 	 fl llo.s1ce wi
8 	 st 

levie 	
the existjn rates on 

the natio,l pay 	the rt -x scale. 

7. 	These order3 	
to CIV111rI emp1oes of the Central CoVement belone.ing to Croupø 

1D$ C1.& 'D' only. The __ 'O€ 	
';ifl also npply to 'the 

Group 'B' 'C' & 'D' civil • .pojd fro the efenc. 
avLce•a Latimates In regard to Irici Forces Verso,nel and Railway 

eWployee5 SePLJ'ate oer5 Will be • 
Issued 

)y the 1in1stry Of Defence Lind Vepurtfl)eflt of Railt.y5 .resect4ve1y 	 • 	. 	 • 

• 	fl. 

 

In so  f;r as the crv:js servind 11 the 
]fldia ;u'Ut nd ACCCUflL 

tpurtment are Cflcernd this orei' lSUes after cuul' 
totj 	

with the comptroller and Auditor Cni.,'aj of lnd1, 
• 	•' 9. 	Hi,Idl vers1on of the order is QttUChed, 	. 	, '•• 

• . 	 •Sd/- • 
ft 

On 	 ' .. 4. v1Jf•t_. ) • 	• Join Secretary to the ,Goverient 
1 India 

'C 

MI lir.JtI'1er 
and bepartment of the G rJb 	 ov 	 India 	 • per aitution list, 	

e 	of 
• 	 • 	 • 	 S 	 • 	 , ••••, 

COpy 1 °%rded to C&AC End  UpSC   cop1e0 s 	
CtC.(Wjth u3ul uiiber of 	re 

	

per sta1d,rd endorsement 
lj • 	 S 	 • 
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• 	 1• 14017(1)/803(HRA) 	 D3td the 4uc 

Sub:- )-1u 	.3nt A11•rnc circur 

A cy cf thz h inistry c4r Fin'nc 	'i xn.itur 
O.W.Ni. (i) 11O15/'.1/8-.1l(L)/87 't. 13.11.87, r.ceivc- 

ho 1.inistry of Steci .-.n I'ins, D:i'ortr;..nt of 
Nw D -Ihi un-!ar their L.tr ho. 2'./17/0 7-1 F cit. 1tnuiryfl 
is frnrrto- for inf.,rr.:,,jn ann3c-ss3ry acUn. 

( P. I') 
A in j str ti /.f f IC 

for Direct ir (A'r..injstr:..jci) 

Dy.to. §1/3/88 

The un'iorsi"n3' is carctod to r3fer t -or I of us Ministry, 
Offjc Lr..'rndür of vn nurhr 	t' 19.2.87 rr'.incntr'1 
Giv3rnront or."yeosa1or.-inc, t 	 nd 'D' md ak r 1 of O.t. of ov ~n nur±er d3tct22.5.j9Ej7 rr-r-'ing c3ntr1 Gwor 	3lOys blonc,Thr t (rou -  'A' nn the ujn-ted itov 	to s-y that concunt uvm I ix--ti -  'n _f lot r -t cf 
liDenc3 fee f .r rosjrntj3j cc --r o-t- urrrEnt 	 •• 

c 	try vT..Th S ry u': - n 	:v).Dr:erit (Dirctrat. 	•-- 
-S f Est3tC)' O..t...N. 12O35/(1)/C5 -P.1,1I1(j) 1te 1  7.8.1987 1  t: the Pro.j'it is 11s' ti '1cje th-t 1 .ritral Gn3iTj1,t belor - jnn tc Grou -: 'A' 'E' 	a!* 'D'w..rjn -  in vieus cJ.:jf.: 
-tis -Fr' unc1ssjuji 'lc:s 	- mtiLL'j_.t 

in lieu of .fLant Fr 	 lj in s und.r-: 	 • 	 • 

(1) Anount char7c. 4  as licance 	G)vernr.3nt.cc - r..,-.3tjn as fixei in tc?ri-.s of ?ini.try of Urban Dvlo - rjt 
(Ojctrta of Estta)'s above 	nti ncO,ti¼, dbtI 
7.j97 and 

(ii)}-Iuse Rent Al1w'nc - drissjb1 t' cirrs'ondjn? 
• cu)iOye3S$jn that cloSsiIi2 city/unc1ssifis. -  plee 

in tmrrs -  of . - r - 	.aL.ihj flinistry's O.L. 	.11013/2/ • 86-E-I1(B) 	t3.9.l99O Ii centr -'i Gavernr.nt 
GfUs 1 8' 'C' c - d 'D' and aeri 1 of- 	11O33/2/3-E.I1(E) th -tc 19.2- 5 fc • 	 Cntr-1 Covornriant e 1oya 	bo1n9jnqT:u-  - s.  

Other terr- s enic3njtjDnS for a: issthklity of CUD:S3U.fl in • 	 1iu f 	nt frac Dccr.. - otjj)n inic.ta in this I.'inistrj's oCfico • 	 fr.crnurr mt:. 19.2.Laiv' 22.5 .J7 rejn the 
Thesa 'rers sT1ka of TtThEar- 1.7.87. 

'. So for as -'rsons s,,rvjnj in th lnr1jn Audt ant! Accounts 
are Cancrno, those or - ors issue aftr cnsu1tmn with contr.11r • 	. 	 and Au'ijt-r Gotir1 of Ln'i! -., 

Sd/-r..N. Sinha 
tkl/-. 	 Dirctr 
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'/y9 	c.I4 C&tCI lb 12f 	GDCC  
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' 	l 	

I 	 \  
- 	

: 	
ur(1.cw,izfloa i circtcut 1  as tht 	cqucntM.i 	d"cisio3 t47 	cj 

I •ttc G1UJji1t 	tC rQcndz'l-zfl' Qf the Fb'rth Pcy o41fl in rztL rta ,- ' 

tz, 	cut :f: Src c3.cl C:L ¶1 j72t.1S'th17 (Piz,tc Lo t1 	) UD1rnce t Centre.].  

	

: 	unt cmp1oye 	p:tcd in I'.cr1t'tid; v3L1c Bc31ULiifl No il(i )/IO/36 dctQd 	 # 	, 

;t-I86, ji'o " tba proc1acit -i23 cr'bi CflVCyCd, in 3u1i3rSC83iOfl  

I 	1. 
 the c-3 orders 311 thC subject, tz tho grrt f pcciz.] ' 3pc8dDrY..  

(Rcvi:,t Lc1ity) Aiiz&'ncc to Ccut.J. Gvcxnncnt  cinp1oyce' 	3td,iX1 Nc'3cJjnc 	.' . 

Af  f_ 
';• t c't< 	£13 3W - 	rcvic;cc1 ritcs  

# v,_._- :•- 	 •' 	••',.:• 	 •' 	:. 	• 	
• 	•;,• 	• ; 	:. 	 ..• 	 •:•. 	 • 	. 	 '- 

	

:J 	• 	 I'e rZOS 	-. 	 - 	 tC of th 	pcc.z1 iwnartxy 'flv 	\ 	' 

per..' 	, .;, .. ... 	 .,...... 	,. 	, ... .. 	. 	, . . . : 	rnt.i . 	 : 	•• 
: 	,:,' 	 ••.' 	

, 	
•:; 	 ;' 

l 	

4, 	'• 	 , 	 I 	

I 	 ' 	 , 	 ' 	 , ' 	 ' 

c 	Bzcic F; bQlzu 
 

Tio Pr 31: tS so/- e C'b3VC -i1t 	iL 1OD' ' 	 ' 	20D/-  

r 	r3csic p7 of as OD/&'ba LL1 bc1u as 23 /- 	 275/-  

1 	I:nia pC 	r a 2001- 	 bcj:i j OOD/-  

' 2 ' Tljesc 'cjcr tkc cffcct, £rJ 01.10.36, pr , - perbu frm  

3O)c8 6, tlX CLOVXL rJbunco in i, 	r±c 	ttin rvtcs n t1e  

pry in thc piC.rçvicq y'J,c  

	

ee pyin phe rcviscd' 3cx1c of pe.y .i 	aucod i.dcr thc  

	

\ 
: .t4L.flø; f i.93b. Iti the csc fitLc who'rctr..n th' 	i.stingcc1cf pey it 

13xic, bcidcs 	 tbe - t. 	s 	,.f p,>pprritc ar 	 4i 
? 	 tflttflj 	 dctXnC$p pz'.y re-hoc . 	 d intcri.n' r'Unf  

	

1 	rt ttlO rrtc rcsult' in t b t, '.n Cznpl.77cC, Wh hr bccn c,ttthw,uaiy rmii 

	

'c 	thc 11t(ncQ £r3n 	dt'f.c priir t 1.3-P.i..')36 th3 e.t3Ut c1r 	by h +,a1 
prior t~ tlwt drth i&l1 	prtoctcd 	trccti 	the dfffico bQttrcn t ' 	 J '• 

j.itWnc o (irwne.nd twt ruiis81b1c *b t r'iseu rrte' r persop& 	'H "' 

'1'3x3 1) 	etLizi izl.fl (.3tLtUjtg tia1thc ctDplz'yce 	mn3 p ' ci ' in tItd 
rerion LLLt Cc)pCS C 'LJJ LL.. 	h1ihcr cunt i clVicr ,  on prariti 	31' 
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. '' 	4' 	''• 	 r..' 1. 
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. 	Thc Ccntrd Gocrr'cnt QployCCs in rC(C1T)t of SpccicJ. Conpcnsctry' 

tllowrncc Ut]QCT these ordcrs sill not be entitled to e0tnp0sith 11111 
C,mjnwtory tllo%;rnce in rciiition. I{owcvcx, iiherc tc Hill Compstory / 

.tlioi :) 1  r.fl •)t.hUt' C per.try t:1 fr,1rC 	lmlrinible in Trrrcl icno1ibi1 

tbscneinY th cl1md in iictz of the Spcciti. CocnstorY AllowcflCC. 	
S 

5 	The Spaid Copcnstorj L1lowrcc ii1l be 	u1td durinlevC, '. 
joinin.ti'nC rxid suspsiofl in the 	cx1:Cr r.s City GopcnctoryWimce 

under this Mini$try"s fCicc 1 	rnthrt lb 2(37 )..I(B)/6 drtcd the 27th 

Ibvcmbcr, 105 rs ru'cn'1cd f -or time to tirc. 

6. 	These ,rcmcrs il1 erply tj, ciJll]-cfl c3p1)YCcs 3f the Qentrr.l Govcrnnt 

bc1onir1 t0 Groups I3 ,t0r . 	 IJ)S only. The ords will riso rpply to 
Grpups 'Be'& D' civlliCfl rploccs p'1 rr,n thc Dcfcncc Scrviccs 	- 

1stimrtci 	In rcrrd t0 trrc-i P5rees Pers - nncl t'd JriLiJrY emp1oycC 8Cp-. 

rctc ordcr will 	issucd by the Finistr-y 0f flofcncc rM Dpcn7cnt O1 

Rflwc.ys rcspcctivcl/. 

7,, 	In their 	l±c'tLD'1 t) thc strff f  Indi'.n udit rnct cc&1nte Depz't.. 
rncnts, these orders issue In nsul.tction ithCri1± ,rD1l0 r 

,f Tn1lr. 

E. 	Uirxi. vcrc3i-)n -f' the 	Jcr is e.ttcehcd.  

• 	 S  

	

(13? .V - r) 	S 	•• 
Joint 3ecrctrrV t0 the G0v rnmert of Idiz' 

4 	 I 	
I 	 I 

To-.- 	 - 

t1l I1!nint.rth 1  I)p 	 f thc G':t f :[d. Etc. 	 : 

S . 

I .  

S 5  

• 	 S 
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coNsio 	TO 	 . 

- 
2 	

copy O Govt;,of Idi, Mifl f 	letter O W37269/Au)ps 
(iCf/9ç1) 

doted i Jan 95 j 	dd h'?reIth for Your 

	

ctli
io 	d 	

please. 
ill 	

I 	

I 	

-.ii-e- 
W Obhr) 

or 
DAAG 

1 	

M 

	

I 	 • 	 - 

ov  
ir CO 

	

qUot 	letter, 

	

•::f  : 	.- 	 . 

)IF 	- 
SJr, 

I•-m 	
13o 

ont 
	da 	 ovt 	r. lette No 37269/Ac/ ted 13 .1.19 () 1 : un to co 

	

to th:foilowjng Field 	
iw ey the 	 Ofrvjccs CoflSsjOn 	O 'efle 

:CL,vILj 	
!fl th flwly .dei.ned Field. 	

d oi.L'ied Field: .4ro 
.GiiflQd:jflthQ 	

]ettcr :- ,, ;,/:;:v 	.. 	•ir. 

	

(i) 	Dc 	Ciyilj 	
employees serving In thc newly defined 

	

Are 	Wil ./
coxtinue o he CXtCfld1 the cOnCessiong 

ct o Govt 'lOttLr No 	
3 ) dat 	5.1,1g64 	lcnp CIvii 

c?1oye 	scrv 	
rzLe,1yI dC1fld Modified Fi1. 	r€as will 

tonn 	to b 	
XtQflrjéd the CO esjon5 erJu!n9rat 	1 Govt ltterNQA/76l,ACju 	

(Py/cere) 

	

2nd Mfh1g 	- 4 	I 

addtjnn to abovQ thi? Jfflce 	 em L1C 

	

i.i 	
a 	flL) 	fe 	i1 ie1cI as wl bL Cfltlt1jd to 	of 

d Other aliOt ,anc(.; 5- 
(rf 	

-the 	 J 3 Ut'tØzi I uec1 br iliia I1nj1 trom time to tInt, 

	

.. 	
• 	

. TZi 	
wi1 cOuJc into lurce wej 1st prt1

Tbi 	 iS .;. 	•- 	 - 

I. 

• 	JI3 	w3.tn.tke:(.oncurre an1!d. l;bc?j. 	UO No 	5 ( 1 )I5 	C(14_pA) OfFjncncc .J:ivjsi 	:of thi2 d3ted 9. 1.1995ij 	- 

• 	- 	. . ori 1Libft1y, 
)C. X 	?.,.X 	x 

S 	rt (L .. T. Tluartga) 
o the Get of IniI Ej  

I 

....... 
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o r 
FCEOF THE C. 	.'JD.YY 

Part.I.00._No, 21 Dd9..95. 

Sub:- Field Sorvic. Concssic.ns to Dfnco CiviIin 
serving in 	newly d.f1ned Fjld .\roas. 

+ 

'30vt. Of 1rli, 	iistry o: D:r.c' N uv Dlhj lot icr 
No$ . B/ 37269/AG/PS 3(a)/l65/D/py)/l.vjCos) dated 31.1.95 nd 

datocj 17.4.95 
4 	 .. 	rproduccd bilow for inf .ri 	i•n 	nt:ssry action. 

P1s : acknoilcdo rcipt. 

No.Pay/01/X  
Dated: 	 Sr.'.O. (Pay) : 	 ç • (.,, 

Distrihutjon:_ 
• 	

) All SUh—offj00s :•• \s pr stncrd Ljst. 
B Y 	i n hi . o

.

. 

c) Spare 

:. 	
Sr..AO.pay) 

I amircted to rc:cr to )ar3 13 of ovt. letter Jo.37269/,/. .': !'S 3 (a)/fl(Poy/Sorvlcos) dated I.1.1991I dnd t. convoy the sanction oC the President to the follo ~%'ing Fiolci Service 
Concussions to Defence Cjv1lLius in th.; nouly (Jefinod Fiodid 

-: 	 4roas and tkdlfjod Fi1d 'rolis defjnrJ in Lo above i-ion tiand H lottor. 

Dfonc Civilian h1iVC(2S sorvinQ in tho newly H 	 d,fjncd Flld Ar 	tjl1 Ciitjnuo to ;)u cx iondo ih 
cot1cosjos ohuri:-rLtto d in ?.anc'xur 	'C' to Govt.lc - tcr No*A/O2584/G/PJ(()/9i_S/D(py)SrvicLs) dd 25.1.1964 
Dofncc Cjvilian mloyccs st).rvincs in newly defined 
iodifi.d F1ld 	 '\3S jIi. contjnu to be extended the COnC:;ssjons '2n.aeratL.d in ADpondjx 'B' to Govt.lotcr 

N0 IA/2 h 7 ô 1 /AG/PS 3 (b)/ 14 3/2/D(pay/Sorvjcos) dated 2nd 
March, 1968. 

In adition 1:0 hove, tho 	jenco Civilian cnloyo3s 
sorvin 	1n th 	ii'!ly do fi nc Fi - Id Ai:ca S and tidi fi.d 
Field Areas vill  b untiticd to oyiient of special 
CQlL)efatQ)'' (:iDtc locll ty) !lioJanco nd otter 

o 	efncc. 	v . L - 	j . .- 	tIL cxi:inj ii 	LrtIcLj.),., 
 t 	L4j;i' 

TI-eso orders '.. 	
• c 	I ri Lo for o w. c. L. 1st; Arril, 9. 

This isuus 'i Lh thc CflCrr;-I)C 	of 	; anc' J 'vision 'of j5. uS try vido h jr Q 
	( 1 )/8b_c; (14-PA) d.td 

- 	. 	
. 

A. 	 (L.i. Ttuuriqa) • ;:, 	
•- 	 Udor 	ucrotary to th ':; o ver,.qont 

üf :[HIii.. 



.15-t 

g. 

SESTRICT2D 

No. /J7239/ G/Ps3(a)/730/(py/;3rvic4) 
cvorn:nt of India 
iinis try oi' !J;f.nc 

j'j.)V 0u11,j, th4. 17th 1 ori1 1)5. 

CORRIGENDUM 

Th4. EOiiO''IflJ 	 itt i 	 tc, this j lrtlsLry 
itt 	'o.:3/Ji26//pS3( 	 /srvicos) 'JQtd 
31,1 . 199, r'griinq 	• .1d S:rvic CmiCssions to Dofuiico 
Civi1i.n 	s.;rvinc 	th 	io,iy di:i 	jo1d t• as:... 

ELa. 	.t1y 	Jc L4toU nd sust. tut'J as undr : 

uTh. !)ofGnc. C.viii.n :rrI)iOy.)S, 	 tho 
io.:1y dofin ~U r)c1ifi(cJ Fii- .\s,i11 coitinucj 

j to b 	; n t i t IoU to Lh.. S c 	0 it oh s o tory (Rinoto 
{ 

LocIiy) \1Iv4nce and otttor 11owances as drn.ssi'l.. 
to Defence Civi. i11s a s hit.ortofor,undor xi.stii'c 
instructions is .ued by this 1ittistry from tim3 to • tii.i 

- H owevr,in rospoct of Dofnco Civilians: e)i0yed 
in the n:wly d2fined F1d /rors,sci0l COr)onstor 
(Roioto Loc.Iitv) ;Il :nc 	other oliowancos 
not concurrntiy athissihlo l.nith FiId 3ryic. 	- 

2. 	This corr1cjn1 Ui 1 ssu 	;' t. t 	concurr flCIJ 1)f thr 
Ijn;.tnco iivision/.' 	•.f this i.i . liit* ; 1  V1.) th:ir .L rj.'Io. 388/i!, 
dttou bi- 11.  1995 

fc.i hfully 	• 

(L.T.T1uanj) . 

Urtdr •Suc'. 	try to the 	wt • of' fl:j 

Too: 3012739) 	 • 

, 1 

.5 

- -- -.-. 	 . -.L• 	 -•-••--•••-----• 	 -- 

I,  c: 

A 

.4 

4. 

II 

To 

The Chief of the \rtn/ Staff 
Duihi 

- Copy. to_ 
s pr llst a ttachoi. 
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No 3729/A/S 3 (0)/90/fl(Pay/3ervjces) " 
Government of l:t'Jja 
Ministry of Defence 
?:ew Delhi - 110 011 

Dated the 13th January 1994 

Chief of the Army Sitff 

: Field Service Concessions to Army Personnel Ir1ementation of the recorflendatjon of the 
4th CentralPay Corrunjsso 

I am directed to say that the 4th Central Pay Commission 
in Para 28,98 of their Report, has recorrbnended that the 
existing classification of areas for the grant of field service Concessj01- and the COflC9SS1OS 

admissible in field areas to 
Arad Foe5 pe.rsonnej should be revejowed by the (Jovt. The structure 

of fleicl servico concesstong. has since 
bü revjew, I am directed to convey 	

the sanction cf the Prosident to irrplementatjon of the foflowino 
decisions taken in this regard in So 

fare as the oUrs and personnel below officer rank of army ( int:.[uding arr pota1orvice) are 
2.1 	

concerned. 
Cia 	

of Ars At present field areas are Glass 	
la:nely, Eull Fle1d Aodifjed Fitsid and ir:roved Mdji1d Field Areas, The iire 	in which field servjc CoflCQ$Sj05 

are aduliSsible havo been re—defjred 
uereaf;or, field areas will be classifled as Field aleas and ?bdjfjtd Field areas only. 

2.2 ?xe_r0qujj0.; f.r clas 	nu On area is Pield 	,d Modifjd Fiald area will b'i as f 
	w 	 Area øll 	g. 

Field Areas Field Area is an area where troops are Ioyaear 
the borders n.c oporatjotal requiree5 and whore irfl.r

njnence of hostjijtj5 and associated risk of life exists Troops in such areas are located for reasons of oporat0j ConsjdorQt4on alone nd ar-i 
Can tonment5 	 not liviriq in 

Area, cd!fjod 1 ie1d area troops are de1oved in
A.  
 support j Combat 

in an operational 5upprt role. De.qroe 
rzdjnes3 is slightly lower than that in 

-- Thouqh sustained survpj'nce cofltjnuo5 

23 The dethils of newly dofjfld 
Areas are Contained in Appendlc05 

2.4 Altert.0 	if any, 
notified by the- GovernL!flt 

.2/_ 

RES TR  

-• e8' 

Sir e  

; 

• - Fijd Areas and Odjfjd Field 
A?J3 respectivsly. 

is an area Vih€'re 
echelons/troo)S - 

of operational 
Field Area 

the FiCid/QdjfjOd Areas will be 
of lndja frorn time to tjp - e.. 
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Areas ciassjfjed ss 
fiOld areas and lodifjedFjeid Area3 ' '• _____ will be reviewed every three years. The review proco will • 	come 	one year in advance of the 

COiQtj0 
 

3.1 	 of three yoar 
Coc55j0 

Per s nnei serving in Field aroas and modified field aroas will be eligible to the grant of compensatory field areas allowance and COensat or 
:. 

	

	 mod1fj 	area allowace, r:,spactjvol 	 y  . 	 • in 
3.2 The rates ofthe a

llowafices are given below 

4-1 

I .  

field area allowancecompensatory 
modified 
filed area 

• 	

slice 
- 	 ••;i 

LII 1t5 i-'; 	
u - 	10 	Lt Ca 	 In s tDMl & above 	

975 	
375 Lt Coi(TS)& Maj 	 095  Captaj1 	 350

820 	
325 2 Lt/Lt 	

780' .  
JCOs 	 3oo iflCluidjg Hony 	650 	

225 Commisioflod Offr 
Havildar 	' 	

450 , 
	 175 SCP/!1kiflciud1flg 	 375 	

150 
$X$cwhjie NCS.(E) 

The condi Area 	 tions 	
Governing the grant of compensat0y filed' field area alice in the case or Offrs 

will b as foljow : 

Admissthijjt of compensatory field area al1c and 
Coeiatory modjf±ed field area alice 

wili co:nmenc fr,1 the 
date on which an 

Of fr arrives in fiold 
ar0a/fdjf4od field area 

on being posted to a unit/ori 	
l 	area subjot to the 

following OXCQ 	 foid ptj05 - 	 • 

An Of?r •'.io is 	se 	from 	field aIea/ 
4 modjj field 

area in any one or moro of 
thn followtng 1cixctjm_. 

stances shall be el•:gjb0 for compefsoy 

fi1d area ali'wance/ 
CO(iitory 

IflOdifiod field a-rea allowance 

Vs 

(1) 

• 	 (a) When PldCthj 	ih& sick 1S1tOVin.(j that • 	 immthdiatly Ofl 
the eXiry of the prjod on the 

StC: 
list, ho returns to an 

ace -it whIch the allowances is d8nissi 	 V 

(h) Then on C;usá& leave 

(c) Wh110 on transj frojr1 	ar 
area to another -V . -,  

Contd,,3/ 

	

V 	

• 	 Ji.CTPu 
- V  

. 	• c•.. 	 • 	V  

?•4 	 • 
V 	

: 

11 

L. 
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-3- 

while on tempor1, 
.olloWirig Conditl0 

The officer Continues to be borne on the strength 
the Unit/Formation in the fild/modjfjed f'i&J.d area4 

The officer in the o.rdinary course returns to 
duty to a gazi tield/IIK,djfjed field area (not no ce ssary/ the ono,  from which he wu- t) on terrjnatjon of the 
temporary duty, 

The period of a- nco i spent. Wholly on duty,-

Cornpensatoy field area 

modified field area allowance will not be adjnj 
sible to ofLlcers holding posts elswriere who 
proceed on tempo.ry duty from field/codifj0d 
field area, 

3,3,2. 
Comerisatory field area Zdlownces/co)eflsator :todiujed field area allowan-ces' will not be admissible in the following cthrcumstaces ; 

slhen an officer is obsunt from the filed aiea/modjfjJ field 	
on Anri•al ltvo or sick leave or any other leave Except casual leave. P. 

'I:hen an officer from a peace area Ic ospecilly 
eppointed to officiate in 

a vacancy of loss than 3 	onths- dui'atjon if the 	
Ormanent inCumbent COfltjfluOS tc drj COnEinsatery the field area ailces/coonaator, modifje 	field area ailces under the e):cettors mentioned above, 

NOTC: 	
Coensaty field area allce/compenstøry modfjed field area 911ces will not be ad.lst,)e in 

addition to 	 alice, 	 foreign a lice, 
coWensory daily alice for s rving ex-T,ndja, 

3,4 The Coditi Ons for  the d.rawal of comoonsat r tori fle.d 
in 	e JCQs/OR incuding 	s() wij.l b 	the sa.i 	as 	gve1-i in 	ra 	I of anieure A to this 

	

	'linistry's letter No A/0384/AG/PS3(a)/ 
dtd 25-1-64 as amended, - 

4 4.1 
Thos.? rat 	o1 

- to 	 allowances will t 	admtssjble 

- (a) 	
PQrsonnoj serving in Jutashments, Units and 	rns in aroa 	mentionec; in App ondcs A 	B. 

0.1 

(b) 7ersonnei of 	
UnIt 

Oefen 	S3cui- jt-1  Corf)s @,oio'ied ' 4. 1;h whose 	c porsej 	1igjbJ.. fçx the g'qnt of those CO C SS1o, 

4.2 Usts of Fmns/Unjts which are In field 	of modfjeci field area nd are e1Ig1'e to field s•r'J.ce concos;5 will be 
notifij by, che Corps Com:nander to PROs concer-I(j quarterly ie 
of. the QE May, Aug Nov ad Feb vc.ry year by he 

I .th o the month uhsequorit to the close 
of he qaurter, 

Contd, 

:JiçL;)  

-1 	 7- 

1 o0 

3 - 



-- 

( 0 

4.3 Other conCessions : ;her conccs.;jons in king at prasat admi3sjb1ojnfjffTld areas as p01' details givon in Annexure 
A to the Ministry's lttir No A/02584/At3/P33(a)/97/S/D(pa y/ 
3orvics) dated 25--1-64, as amended w,ll cont.rwes to be 
admissible in the newly dfinod field ares as given in Appx 
A Lo this letter. Similarly, the concessions admissible in 
Modified fieli areas ac per dta!ls çiVen in Ao'.endtx A to 
this Ministry' s letter No A/ 257 ó 1 /AG/fIS3(b),/14ô_/9/D(pa y/ Sarv.cns) datid 2.1.513 a; z1uj .vjil bt aa:niss.L)I 	fl  tha modid.ed field areas as oer a)r3erdjx a to Ibis .ltIer. 
5. 	Three 

 

allowarlCos will, hviave', ¶ot üe dlssjjjj.o to - 

Static for!fiations/jfljt5 g. Miitdry farms, 4E5 1  UcrlLt1nJ Offtc, rlainin(J Ce111J95 & E  stablheinents 
?CC 	 and UntLs 

IA Units unless emoodjd 
J 	

(a) lthcord Qxfjco3 anJ s1milr bstabljsIlerrIents * 

	

	

C11te Allowance ,  Personnel s3rving in Fie ld a re as Whici, aro situt1 fl; ah.tjht of 9000ft and above 
including uncongenja climate areas below hoight of 9 

9000 ft will be entitled to High Altitude[Jncongenial climate • allownnc.e 	A lower rate would be aopijcable for 
-1 -COas M1 with an all;iturJe of 9000 ft to 

ab 

	

	 15,000 ft and bioher rala for aas ve 15,000 it (oxciug inche). 1119  areas a e 	 taiis of these q±ver ifl Ap 'X C. 	 & 
T.d rates of Hh AitituUc/Uticon_ Qencjl ultnate eJ.lce are given as under * 

Si No 	Rank 	Cat-1fljgj.0 m 	at Il(ojgts 9000 ft to 1300 ft 	Loe 15000 ft mc! uiconejal 	( ' 	I 	
Climate aras olow 	

exc.JVj;
i;ichan) 

• • 	1. 	Lt CoJ. & above 	 400 	 ôO() 2. 	Lt ol (Is) & MJ 	350 	
525 

q
:• 	Caitain 	 V 	

375 
. 	2Lt/Lt 	

200 ItRO 	 30t'j JCs i.ncl liony 180 	 270 corn, jsjofted offrs 
flevj.J.dar 	 140 	 210 7, 	Sep/Uk InCluding 	100 	 150 	 V  erstwhile tC(E) 	 • 

V, V 	 1 

5.2 Hinh 41t5.thde/0flcoflq(:1a) clImate n2•low 	'113 3rJ1i.sSjUi 	 he in '3ddItjô to the Co ensatory field ara alice and othor Concessiovit kVifld 

S 	 Contd,. .3/ 

V 	
V 

J 
•V• • 



- •.=:--- 	S -a - W - 0 	- 	, 	- .,. 	•'. - - 

L3jTfl1CTD 

—5- 

Th 	th 	Cndjtjr 	overcjn ti qrnt of hlqh altitude/ nqenial climate 81loane ascjiven In this Ministry's letter 
Fo 69/3 /7/D(Pay/Servjces) dated 28.2.76, as anended will CO-inue to b 	pplIcrb1e, 

61, Siachan Allowmnco 1  Personnel 3erviiiq in Sichen Glaciar area will 	
to tE qrmt of Eichon allownnce nt the following . enhanced rates - 

Oxiicor 	- 	. 1 1 00/_ I'M 

J)s/Oii  
 

-Sin chon allowances will bo 3disib1 In actuition t3 cor:n5a tory fIeld area allowances wt not with hI 	ltidude Unconcienjal Cjmte allomnce 	Other conJjt 	 qrnt of SiClio 11° 	
as cntajnd in this Ministry' s letter o t(2)/i/I) (Pay/ orvice) dtei 01 May 91 will, continue to be aljeahle 0  I ,  

71 	Cons 	njl Effects : Of'rs/JCO s/OR who have been allowed to Let 	
at the last duty station as on the . 

	

	date of 	
of these ords and who on isSuo of these orders will 

cease to oo entitled to -retain such accornodatjon may Coiitju0 to 
retain th accoiodatjon till such jr •s married cco)odatien at the prsert duLy sttjø is ;ncio vajiabje, Altrnatveiy thejr • 

	

	
fami1jo s may be allowed to novo to a selected place or resldence/ home at GoVe.rrunt expense, l th 
C 	 ey So Choose, in accorda co with • 	xi5tirig insLructjos 

- 
7020 Personnel offcrinaLloijs 

ho w,il not be e ij1e to the grant of field' service COnCes sj 35 consec tuijnt uoon the forma tiOfl/Unit being outside the newly efind 
concessonRi areas will ' be govord PY normal Conditio purpo, 	 ns ae.ljcab1e in peace area ;for all - 

?'J Si 	Concesj5 cn Attechm,t - 	 -- 	- 

() IndiVidua1z/Ietaci.nt* from fmn/Unjts not served by thsi oroers  but who are atto for O rt1ojl ur1 ,ose to or 	
units drawing thn field 'ervjcc ecncosj05 H 	

wili, if the sttachfn?nt is fr les.s than two we', b entitled • 	o 	COCCSSj03 at :re. it ad;ktssjble 	2ara 6 of Anneu 	
A t0 this Ministry's letter WoO234/'A/P$3(3)/971 

• 	
SD ( D.y/Seryjcs) dt 2.1.64 as amonde, 	, 

(b) if the nttachtnant is for two weokS:or more, the alice Ic; C 01 JCnS3tOrY field 	o- 	llCu/cooflatoy nodjfj 	fd area •l!ce under these ord) 	as also the COflCO510nS CS ppljcble as par orders roforced to in para 8 (a) above be dmIsjble 

l(c) No cash TA/DA will t,e adjssIbie in vitilar .ase
•  

9010 Date of Effqct These orders will come inLo force with effect from 1Aprifo9 

' --'I 



.I'E. 

- 

9.2. Corisoqunrt un the c:ornin. into force of 
orders, the fo1ioi. ma tiy ! lowc s yi)J from 1493 eXCJ1.)t in Cas roc?rrJ Lu in 

th. revised 
;tnnd ;ithdrawn 
11.2, below : 

c. 

S i 

Special adhoc aiJow - nc. ,  c  rs, 73/..)1 d0' iissib1 ti,,  for o*tice5. 

pratin 	lowrc o 	;. 140/.- PA admiible for Off x' s •  

Spec5alco).flsjt0r. (fiold) 1lowance rngin'9 from 3 Rs, 	to P.S. 23 .?'M ad,.1j3sth1 	for JOos/aR mci l'Ic(E), 

10, 	cja corrnensatory (-r.toto_LOC;11) 1-10wce 0  This 
To4TThfld QrGaS/ )eace at as on the cjviij 1  ptt'rs '..i.1 sti vi.thdrawn but .vt9 lst Feb 1994, 

11 9  1 	\Liustment.o 	ifl' 	iI1(.3 •. r1tt('nd 	para 9.2 .bove dThwn LT th 	it•i.i 	 tr 1st Apri., 1093 wjfl be adju;tod against 	CJI3tI)r .  fi1d :irea a..lce and CO 	atory modirid fi.2.L 	
Und •r 	•3ilc e 	 e, if dinissjj. .., 	?r these ordrs. 

112 	,h.ce, however, a id1',1du1 has become diserititled to any .onetary alico Conuit L1 1-- OC, change iii the ciaifjcatjon 
of ar a, no rcovui:y 1t1! be m.de of the rnonethry alico already 

cf by .ii inJ 	r:d 	t 	cxist.jna or'J:s. uto the. date of i;sue of this jetr 	 S  

12, Tht 	xistjr. odrs on th 	uj:;t of fj1d service 
COflC?Sj1'5 WiIj stnj ;djc t th extend indjjitj Cbove. 

T 	IIflCr?•O, 	to U •dijbi 	• 	 ci vii lans _,-vi.nq in tho flE11Lrly •it2jj.5 
	k)E? •tic'tjfjod 

14 	SuituJie a d qi instz atjv 	:ur.€rt :tc'ns tr 	 of to orr 3 W!!i be 	ud 	 y s 	U.18, 	r s 1.tFttiofl i1th c; , 

15, 	T 	CUeS Wi.h . r: (. IC 1J.r 	r f 	lnne 131 v1 slon o th 1 •.&1  riistry 1 	vide 	U UC o 'i( )/S3_AG(8pM) ated ._ 1'•' 	 I 

Yo IL'5 fi.thiuiiy, 

d/ — 
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• 	 iS1iICTED 

Appendix 'M to Govt of India • 	 Ministry of Defence letter No 
37269/AG/PS 3(a)/90/D(Pay/Services) 
dated 13 Jan 94 

(Refers to Para 2.3) 

JJST OLfELD  AREAS 

1, EASIRN cOAND 

(a) Arunacha lPradesh 

(i) Tirap and Changlang Districts. 

(it) All areas North of line joining point 4448 in 
LZ 4179-4i1kme Dong WS 3272—Sepia MT 2969—Palin ?iD 
9213 Daprijo NR 5841 Along NL—l273—Hunl. NM 0170 
Tawakori MT 8136—ChLpai Bun NM 8814 afl,jnclusjve, 

• ',.-) Manipur and Nagaland States, 

(c) Sikkl,ip * All aras North and NE of line joining Phalut 
LV 4750—Gezing LV 7059—Man•ikha LV 6160—Penlang La LW 0666 

• :Y: 	 Rng1i LW 1448—BP 1 in LW :453 on Indo—Bhutan I$order 
• 	 &nclugtve. 

2, KgSTERN •• _COM/LAND 

Hiniachal Pradesh : 	All areas East of line joining tJmasila 
1W 3951 tidaipur NY 8663 Mani Karan SB 2300 - Pir Parbati 

• Pass TA 1459 	Taranda TA 2335 — Barasua Pass TA 8801 all inclusive, 

3, auxtxak CThAL COMMAND 

UttrPradesh : 	All area North and NE of 1n 	joinjn I 	•. I3arasua Pass Gangnanj TG 1362 	Govjnd Chat TG 0937—Tapeva T11-. 1 322Munsjarj TN 898-.Re1ad 10 266 all :Lnclusive, 

:. 

Ldkh $ctor : 	Areas North and East of line joining Zojila EUo36 	aralachla ME 6672 along the great Ijimaia- yan Range all inclusive 0  

Va11OL Sector : 	All areas west of line j.lning point 156 	iH 
t o 

n 	S4lOim;r 	MT 3105 Maushara MY 3105 Rx Ringapat MT 2133 Iandwara MT 2043 Laingyal MT 2339 Point 8405 in NG 
4365 North of line joininq point 8403 t3unkut MT 5453 Razan NN 2239 ZoJila all inclusivo, 

(c).JmuriSec tox 	All areas west of line joining lip of Chickc 	Nck BD 773 Cane! Junction RD 6364 Mawa Urahl,,Y 3654 Point 1556 in tJ5470 all incusive, 

R:STRICTED 

O f 

- 	 -•! 	

• 	
-.=------- 



F.- - 

AenUXL 

.F [Li!) F!iLD AUA5 

_ç1u _L 	 MTE N CO.iAJL) 

(a) ftJasthan and Pun jab 	Areas West of linc? joining 
•Jassai, Brmer, Saialrnr, P6kharan, Udasar, ahajan, 
R:ns, Suratcrh, Lalgrh, Jttai, ALohr, c3ovindgarh, 
Fazilka, Jandiala (uru, Moqa, Uholewal, Beas, &ir 3arcingwal, 
Hussainiwala, Dera E3aba Nanak, Laisain Eiulçje upto the 
lbt'ernational Border a1J inclusIve, ' 

(h) Flaryana : Satrod (Hissar) 

(C 	Iiifn ,ich s l Pradsh : 	ra;s k,rth of 1lr. joIning 
Narkha, Keylong upto field area line/htcih altitude line 0  

sTJ 09MM 	 H 
(a) Assam and Arui'iachal Pradsh: 

Cachar and North Cachar L)ists of Asstn 
including Silchar. 

All ar..'as bf Arunachal Pradesh t and Assam North 
of River Bramaputra less Tejpur, Misamctri and field. 
aroas 

(b) State of Mitoram and Tripura 0  

(c) Stkkim.and West Bengal i Areas Northwards of line. 
joining Sevoke LV .91i2 3urdong LV 9850 Sherwani LV 9453 
Bag.rakot LW.0113 Damditn LW 1109 New Mal HasiniaraQB 7894 ' 
Ganga Rain Tea Estate QA 1377 upto the High altitude line/ 
field area line/Intcrnatior1 borduz all Inclusive. 	

. 
CENTRAL COMMAND 

Areas Northof line joining Uttarkashi, Karen Prayag, 
auchar, Jo shirna th, Chamoli, Ft'jdra Prayag, Askato, Charamagici, 

Uharchula, Kasauli and aanJra Nagar upto International Border 
all i.nclusjvo 0 	 - 

NORThERN QO4MANO  

ViieiSector : Aras West of line joining Pattan, 
Baramulla, Kupwara, Drugmula, Pinges, i.iankes, Bunyar, 
Ppntha Chowk, Khanabal, Anantnaa, Khui -idru and Khru upto 
the exitina Htgh Altttude line all inclusiv:. 

Jarnuu Re 
Fri hriTi, 
Iiatote 0  Patni 
Hi -jh al U1. ude 

$on 	Aroas West of iin joining DP 19' 
Jindra Dhansal, Ktra, Sanjhi Chatt, 

To, Rarnban and Iiani.hal upto the existing 
line all inclusive 0  

01.0...... 00 

11;ISTIT_CLiD 

A. 

 t v 

- 	 --r------  -- -- -----.-"--- 	 - 
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RESTRICTED  

AondiX 'C' to Govt of Tndi 
Miri oi Def letter No 37269/AG/P53 
(a)/90/D (Pay/Services) dt 13Jan94 

(Rei'Ars to para 5.1) 

)FlIlO1ALTITUiJi(UtC0GLi1AL CL1MAT) AREA 

TA1v;'1J AND KASHMIR.— Aec ±ilony the followinq line veyond:- 

easc Fire Line Nullah crossing N 2180 SOUTH along 
Nu110h to NLA junc Nil 1969 SOUTh along Nullah to NICHINAI ØAR 
NW 2048 SOUTH EAST along KAaMIR/LAUAKH boundary passing throu9h 
heights iTh73 (NN 73) 19590 (MM 72) 19830 (Ni'J 91) 17672 (NN 80) 
FARIAAi) (No 

10Zo 
 SOUTH LiAST -along, boundary to GR NT 2490 SOUTH 

along o ) undary 	point 21570 (NT 2406) again along boundary 
to OR NT 2758 EAST AND NORTH EAST alon~NT 

 
boundary to 3R NT 4269 

SOUTH LiAST along bounary to HAGSH1JLA 	5662) SOUTH EAST 
along boundary to UMASILA (NT 6850) SOUTh and SOUTH EAST along-
boundary to KANGLA JOT (NT 9420) KAZALWAN r,UREZ REflOW, RIt'fl-
PAIN AND RING BALA REGlON TITHtAL WD TAFLR df;10N AND 
LXJIDA, 

2. 	1-IIMACHAL PRADESH : Area along the following line and 
beyond: —  

Along foot path and then nullah to point 1230 (UZ 0891) 
along MIYAR nullah to.its junction wits HLWfl at NY 8663) 
SOUTH EAST alonn R CH ENAb to KHOKAR (Nz 43) to RAHLA 

	

• 	 (Uz 47) and striqht line to WANI KARA (SE 6486) along 
• 	 PARBATI R TO FIR PARBATI 0  

3 	(JTTM PRAJEbli 	Area alonQ the following lint? and 
(944875 poit 90370 (94989) UAIL 973832) KEDARNAT!1 (TG 555 	 (IG 9053) 4 ML;KE5H,.AR 	H 111 0739) (excluding town linit5) to JUAA (Ti! 3539) KAL/1IKA 

	

• 	TH 5028) !AILAM (IH 7423) SLA (TO 2593) CHF!IYALEKJ-1 (To 4994) and area above 9000 ft in the desiri;ited fIsJ.d areas In Ai'ox 

4 	NFA : Area along the folloj naline nd beyond 
:—, - 

oint 14600 (VS 2881) t3Lp 	 1S 2fl8) 	TAU (MS 6777) SALPMG (Ml. 1379) L7UNr (:IT 2289) Ht/A (o 203) NYAII.EN ('o 7525) to 8th !nulE stone (Ono ZIO NYA?IJ Road) 8 'th mil3 stone (on UAPORIJO 
— LIMEKINC3 R0D) poyorn Wt (MT 9379) • 	2nd mile tone north of YAR' (MP 9575) DOSING (NI. 3592) DA?ROH 

(NE 16208) AHIt'KOLIN 
( 	881) K10NLI (WG 2401) GURU;of (Nw. 

4592) LAF;ON (NA 7579') HAY1IAM(3 (?. 1 14 0199) CQ,JAJ 
(1P.1 9943) - KAMPHU 0.Y0125)-p0jt 6490 VIJAy.' 	(s •4óo) • - 

5. 	SIKKI.A 

North and orth East of t:'ie li1 	rufli.rg friu oiit 12785 (1N96) 3olnt 10140 (LT 17) point 10405 (LT 38 
) poi.nt 9010 

	

:;• 	- (LT 24 43) Naja Junctor (LI 5373) PAt' JTH 	(LT 73l' 0030 (LT 64) 	 '.Oiflt  

'3 

-s 

V r 

—;
--- 



-, 

CC. ,.'  4ni' 

Li I 

Tel 	164J3 

16729/Org 4(Civ)(d) 

HQad tJa r term 

SO'th:rn Command 
Eastern Command 
W.?stern Comzmarid 
Central Command 
Northern Comnmarjd 

Or 	• H2i) 
•4\ 	ju ti C; t t i, 'n i..  

J.\ 	yi I I ya 
\d:ij LJle (iØ 	o-f  

(d) 
AJ ju t ut (Jenra1 B;: 
Army 11 '''iJut r 
.*L 	): I hi Ii u 011 

2r5 	r 24 

1 • 	
On the basis of the fcurti C:i4r1 pay 

COttImnLjL)fl XuCornmt?ndatio, the Oxistiny 
Cl 3 Ssjfjatj0. 1  of irs for grant of field srvlco Corirsj0 	t:J5 bn r•vid r'coct1y, vide Mm o Def lott 	No ?..69/AF/1S dt 13 Jan 94, 

Se of thn concessi..rs/rciensjt. j  v a11cc have •1 so boon revised in 	tui 	:t I..'j 	Frig1 p'.r t l? ibid Govt
ar 	 11 to 

	

c 	.. as field areas and modl 	1 4 i zu 	s 	y, 	Ti': 	'trl1 ., of newly defined fiij 	 nj 	111 	.1 	cor tain.d in Appx 'A' anj 'U' rspt 1J y to this loiter, 

It is propo?d to eted th sai;, 
ice 

Services Ly 
aZL 

3 6 	The following proposjs for .cnc.$sjois/a o 
	 to  defence Civilians i)ostod i the 'fl

h,vi 	L;' 	•o 	o:1 In of Dof for consjderatl)fl :-.. 	 to  

() 	Defence 
fled field 3rc• 

Cjv °jliis 	.?rvj1 	Lri 	.i.j. 	:ii.. to ni 
area allces an. 	Compenaory 

uc 	o1jijiij In 	Ui 	qrii' 
respoctjvej.., at 	the 	fc L:jt.c.S 

} 

J .li:1 
±1Jd 

1 
•n 	

•. 
il1c0s 

COt, 	toJj.. 
fie 	field 
or 	.lce 

Por Pay U1) th 900/_ 	or For p.y 	XCoedini 	.9oo/ ,.. 
but not eXceeding ks 	1500/_.oM 

45o/ oA 
For 	ay excedlg 
but not 

h, 100/p 
Oxeceding 

For 
Us. 	23oo/_1,) 

py 9 XCedlng Rs .23o 

•" 



I 	i! 
Ii .' u::. 	. 

—2- 

•1 	 2 	 3 

but not ezceedtng Ri. 3000/—PM  
For pay exceeding Rs, 3000/—PM 	Rs975/—PM 	Rs.325/—PM 

( 

4 

The special connsatory ailoce such as Hill Compensa-
tory and winter alices, Bad claimate alices .'tc not bo he 
additton to this allowances. 

The other Concessions inkin.i at Pr sent ariissibl 
in full field areas as per details given in Annexure 'C' to 
iin of l3ef OM No A 02584/AG/PS._3(a)/97_ 	(Pay/Services) dt 
25 Jan 64 as amended from time to time to continue to be 
admissible in th. newly defined fidid area listed at ax 
'B' to this letter, 	 .. 

me above mentioned allowances will not be adrnjssjbj 
to *- 	

•. 

	

• 	 (1) Static formation/units og, military forms, MES, 
Recruiting offico, ;aining c'ntres and *stablishments, 

(ii) NIC Djrectoratqs and Units, 

(iii)TA units unlQss embodied, 

(iv) Recoixi office 8ti similar 

4,, 	HIgh altitude/Uncongenial climate alice Civilians serving in field areas which area situated as a hoight of 9000 ft and 
above including uncongonj,i c1ir,ate areas below the height cf 
9000 ft to be entitled, !ih The details of those aInas are rj1ve in Appx 'C' to this letter 4  The rates of High Altifude/Unconge_. 

	

• 	.nial. climate allowances are given as under :- - 	- 	
- Pay 	 .-.- Cat—I (Height from Cat:II 

9000 ft to 15000 	• (Height 
ft mci uncongenial above 
climate areas of 	15000 ft 
9000 ft 	 • exci 

Sinchen) 

For pay not •xCe;djng .9o/_ — - Rs.100/:PM — -. - 	R.1O/—PM For pay exceedj 4  Ri950/pt. 	 .140/_PM but not exceeding R*.2300/_PM 
For pay .exceeding Rl.1500/_pM 	R3.180/_PM 	 R3,270/—PM but_not exc..dlng Ri.3000/_pM 
Fox pay oxceedj, fls.,3000/.-PM 	 Rs.300/—PM 	 .325/—PM i,J 	---- ---------------

- 	 -— 	— 

The High Altitude'tJncongenjal climate allowance to be 
• 

	

	 admjsslbl, in addition to the field conpensatory allowances 
and other concession in kind 0  

5 4 	Command Headquarters are requested to xainIne the abovo proØosal subm1tfcd +4 Ui. 	4.... -..0 	 - - - - 	 . 	 - • 	 - 	 u unce ana given their Comments 
/vjews. Annual financjai implication on the above proposal may 
please be worked out separatcly in rEspect of field alice mcdi-
fled field area alice and Hgh alttt'ido/iJncon •niaj. climate 
alice and jg fuxnsjhed to this I4eaaquartors Ia, st by 20 May 94. 

	

(sd/_ x x x x 	x. 	) 
(Prora,d Ji Saxeria) 
sCso 
Dirt Ctor (MP) 
Org .4 (Civ)(d)' 
for Adjutant Gon'ral 

R ES Th IC I liD 

/ 	a,$' 

I I 

I 
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p. IN TH Ca.J1r OF nai L SCSA'3 JaU.lit, DEPUTY COM"LI. 
sIo' (JuDxcw.), )3AçALAO, DWAPUR. 

• 	- 	
Civilsuit ?4o 253/ei • 	• 	 ., 

 
S.khu Se'y nd 841 

VOtU 

Unjn of India and 4othoi 

;.Thj5 case has been filed by Plaintiff who are,inurnborinar4 847, The Plaintiff ae ill ivi1ian oiployeo S working unor 
_j• 7 &  Wog Engineer Area C/o 99 A.P.O•  t1n4or the Ministry 

ence and are posted in the State of Nagaland,. 	 I :.// 	
PlaIi'\iff claiii that being Civilian employees under the' 	•' 

• 	 Miniz4y of taf once, Coverrxmsnt. of India, they are anti- 
• 	tied t certain fr.e concessions and oth*r ai1cy#zjnco as 

per .Joyerrront of India, Hinistry of Def once letter flo, 
A/Q24/S/PS3(a)/97S/j(pay/5,jcG)dat 25th Jan. 

: 	 Free concossions and faciliti oi are granted to the- 
civilian VrPlOyaes posted infield stat1ons The said 
f acilitias are montjoflejfl Ai 	JR-A* to the plaint, 

corTh° plaintiffs also cla1 that besides tho Free 1ield U) 	
- Concessjon,. the Goyerrrnt of 1nUa also granted pocial - 

Duty Allcwance and Special Co''ponsatory (Remote Locality) 
() 	Allowance vido Gverront of India I  inistry of Defence : 

letter No. 4 (19)/83/D(Cv.x) dated 11-01.1934 whj'ch.13 

ari Government of Ind.lø, I'inietry 
Finance (Dapart,nt of Expenditure) 0,11, '0.200L4/9/ • 44 

IV dated 2309...15 which is A'NaXiJRE_c_EXhjbjt1.p.. 

ous Rent Al1anc was also Qrantcd by tho" Govern... . eV 	
mont of India, )inistry of Finance (DapArtment of • 	• 	dituro) 0.M. 1o.lj0l3/9L1j(D) dated 23.-9-86 which is 

The Plaintiffs claiii that those'h 
wore qranted by the Goverirant of India to 

• 	• 	the Civilian Ezployaes as such they ars entitled to be 	' 
paid the sarne and in tho absence of any specific and clear • j 
orders froo the Governient of India, toso allc 

not be .withheid, by the defon.d,nt No.5 who is the Area' 
-Accounts 0f(icar, hII1on. The p1aInt1f, claim that the 
said dofondent N • 5 has without any Sp&cjfjc instructions 
or orders from the 3overn,ent of India has withhold th 
pay'nont.of the said al1oncos by his letters ?1o.P/M/jj/ 

• 

	

	F/313/1 dated 23-Cj-1997 which is AtURfl_E_2xhjbjt.p7; 

Chqçue Stip No,Q_49'333 dated 2C-.08..97 which is AN14Ex1J... 
• 	 F-xhibjt.?; letter o.P/'J-jmE/corr dated 19-01-83 	pt 

At 

/ 
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which Is AEJRE_3.Exhjbjt..p9. letter No.PAY/ii/p 
313/1 dated 05.-07...19 which is 
P-jo from 01-03-85. Sic, there Is no specif Ic 
tructions or orders of the Goy.rt . ent of India not to pay or 

wItJhe1d the said alloaanc,s, the plaintiff 
claim that the dfendøt o.S hex no authority to with... 
held the payt!ient of the said a1lc , ances to the plaint... iff a. Th e plaintiff5 thgre-for. c1ajr5 for the follow.. 
ingreljof5 -. 

A decree to the effect thAt the plaintiff3 *re entjtl 	to all the follo,,qing allanc 	as adj5gjbl0 and qran 	the Government of Ifldj3. 

) (i) sParj DJrz' AU.O 	
- as per Gover,,ont 

O India 1K 
.-inistry of Defence No.4(19)/33/ 

D(Civ_j) dated 1114 with effect from 

' 	TO CL. '' 
(ii) spcx 	

LctMI') (ETFh: 	

as per Geront of India, -- -. 	
r inistry of Financ0 (Dpart5 	of Exp 
erd1turo) 0.v.7:o.14,9,86 E IV dated 1-v 	 cc-ss. 
HcUS 

E
REST ALAj 	

as per Goveznment 
of India, !-tinistry  of Finance (Dnprtmont 
of Expenditure) 0. (. O. 1lC'13/2/C6/II( ) dated 

A decrea to the effect that 
the defendonta to 

pay the nb,-Yvo allance without furthor døly with arrears. 

Cost of the Suit. 

Any Other reljf or reliefs which the }IOfl'b1 
Court dee fit ar)J proper. 

The dfendents have also filed' thjr written 
staternont The stand tpc?n by' the defcndnts 

it that since the plintjfft ro onjo-yjn 
Fi00 Fjej Conc 5ior 	they are not Cntjtld to claj' the other  e110 	Th e  defendents in Para 5 of the[r tVritttn Statnont has stated that  the plaintiff as per Gvornnt of 

India, '1 initry of Defenc, letter 0.4(19)/n3/D(rtv I) dated' 11-01-04 which is 	X'JRS.. t3_Exhibit..p4 wat in fact 
inadvertently paid u-o Feb-uar-)p,jqR5. However the 

contd. • 
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same was stopped as it was clarified by CDA Patna vido 

I
7, letter NO.P//24/1X 

dat.d l904.9, which is exhi.. h1.,i 	 - 
r..zi oezen<jer,g as Ezhjblt.ij..3, The dofendents 

state that since the clarifiaatj,,, has been made by tho 
C)A Patna vido their letter dated 19-04-96, the plain.. 
tiffg are not •ntit1t,cj to the other allowances 

since they 
are in receipt of the Free Pi.ld Service Cog5jo 1•  - . 

The defendents have in para 7 of the Written statgtng 
have also danjoj that the plaintiff a service Condition 
are not the sane as those other Central Government Em.. 

The contention of the defendents is that the 
plantiffs are not entitled to claim the other allo.. 
wances granted by the 	

of Irdia since they 
are enoyjng the Free Field Service Concesj0,5 and 
their y1ai is absolutely baselesz and unfoufld,d. 

,Aftor qoinq throh the plaInt and the written 

	

• 	tataTnont, the Coirt frred as ftany as 24 
&BSUOØ Ø  The '-- •plajntjff oxatjnj only one wtt&s, plaintiff N0.1 

Sekhu Sey who was also cros5examjn.j by tho defendents. 

QXaIned two witnosses who were also crogg 
examined by the plaintjfis. After closing the evidence 

of both the pajes and after exhibiting the documents I ,ii1 	

of both the parjje the case was orderoJ for the final I c/Idl 1 1 
argument which was to be heard on 15114, The Counois 
for ':both the parties were also directed to file 

written 
to assist the Court, 

On 15-ll94 the day of the final arfu.nt of the . 	
case •  the cOUnOl for the plaintiffs Shri K. I'runo producj and brought to the notice of this Court, three ju 

d9mant of the Centr1 AdeI.njstratjy, Tribunals Guwahatj 
Banch, whrejn the Irib'mal ordered that the three all... ow an c Os 

(a) Speca Cpensator,. (Reote Locality) Allowances 
(b)Specjaj Duty Allc,'tc,, 
(c) 110ug. R,nt Alh,i,a n05  

grantei by the Governant of India vtds 
dated 	

which was suboquentjy covered 

	

- - - 	by 0.3/. Uo. 2O14/16/&s/p/11 ) 
dated 01-12..86 and 

0.fl.0.11013/2//'II(3) dated 23—O_ 96 are admissibie and the potjtjo-3 are entitle: to the arna in the absence 

contd, .4/.. 
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of any order or instruction from the Governm ent Of mdii and the said alloances are payable with •ffect / 

	

	from the date of e rif 	the reyisod pay scale of 1986. 
These three jude,nts ar* r:eportod in 

Original ' 	Applicaj 	O,48 of 19ag
& Crjgjn A 	 4 pplication NO.9(G) 

of 1969'and Original Appljctjon Moa.wo of 1989 decjded on 29-03..94 The said applcat 	 7ild by Shri D.B.Sonar and 143 others 
- vers 	Th flion of India and 'thors. The 

said p*tI'tners art Civilian
Emp1oye WQking in  th e 

 establisof the Carrison Engin, 99 A. P • 3. 

Th cOuflS,1 for the p1ainti5, Shi 
rm,erno bps t 	attentj 	tj 

Court11 th said three judge3 
a nd also suits that th presori/sujt 	of 1983 are 	

e plaintjff in this 
 also Ci*j1j 	Emp1oyo un ~ko~

rAhe Ministry of DefencG.and similarly pld in 
Position a s that O('tho PtittOner3 of tho said • three judjoion5 ltnd tho sa 	Orders of bo 3 of India inv1yj In the prssen 	

overnnt 
suit to.253 of 198 a, 	rt2he sa., 	 irv,iyej in the three judgoien5 of C.A.I. referred by hiD, The C(runsel for the plaintjf5 has also driy the attentIon of this 

Court that the res.. * (D 	pondents ?0.2 and 3 in the three C.A.I. judgegnt ref errerj by him are also defendant, Uo3 and 4 
in C.S. 	of ) /I / 	

1988 alo with the Area ACot5f ice:, 
Zhillong asS,. • defendant 	a suth the S& QJUdqaTnt is binding Fri w1tj ref erfflC to the present Caie • 

 1988 The 
COUfl,01 further subitt. that since the ease 

is a Coveredcase, this Hon'bl. Court 
may also pass its. judgeent draw the deer., in  terms of the said three 

3OflCh. 
judgorie 	

of the C+11 Adsjnjstratjy. 1ribunj, 
(tmahstj 

The Cfl50j for th. defendants ShrI E.Y.Renthungo 
also subjts that in viqr of the said thri, judge

5  it is ccvdr,.i CØ  JS sich he has no s ubmi s sions to mako on the jud9one5 nd the case in hind 
of 1988, hoeyer, in vie.. of Sub-.para(jjj) of O.M. No, 
4(19)83/0(cj..I) dated 	 which is Exhibjt4..p_4 the Counsol fo tho d., ndrt g1lb t 14, that thoee Omployøe5 who are ox 	fro, 	

Ta wIli not be eligibl9 for 

It 

A' 	 COntd..,/.. 	S  
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this Special Duty Al1anc. as such 
this )1on'blG Court 

should pass an ord,r to this effect. 

The Counsel for the plaintiff, rebutted this submj... 
asions On tho ground that his 	Is not relevant at 
all and not anjs, 	ore this Court. It is further 
submittad that the 1984 order has baan superced by. th 
1986 order as such wiatojr instructionS are Cont,ajnj in ' • 	 the instructions O. 	o.2c014/16/s.5 l.r.r/I..II(n) dated 
01....12..8 and O.M. fl0 .11013/21%...z.It(:3) datd 25..0..96 	., 
will be acted upon, In view Of this, the subrnision5 made. 
by the Counøl for the d*fondit5 that th 09 4 wbo  are ,ft ornpted fro, Incoè Tax are not eligible for the said aU. 
owance .doqs not hold 

any iround.The Counsel for the pla.., 
intiff uba,jts that 

in Orig.ra1 Ap1icatjon Ko.48 and 49 
of 1909 the Offtc* 

dated 01-12.8 was iisod to 872 	 while the same 
O.M, Uo.2j4/9/ 	IV date 23.o.a was issued to the .' 137 'iorks Enqinsar. Cly ta dates arrJ year are different. 
but the othqr figures and cntets are th. same in both 
Lt?ff Ice M 	ran<hy Tho date and fizres in c(.ti0 
11013/2/3&II(8) dt4 2 ..09155 in both the Cases are 
the same. 

I have heard both the counsels for the partje, 
After going touçh the said judeents of the Cant3. 
Adrninistratjv, Trjbsjnaj, Chiaatj 3ench in C)rigina App... 

rIIC)1 "19 and 50 of 199 placed before me, which 
on record and af tar going thtogh the case r.cord 

d the documdntsfilod by the parties. I am of the wiew 
_thatth, present c.a , o,55 of 193 is a  as ad 	 covaredoas, • '. 

mitt-j by both th. cOunj for the psrti•.s and as 
stated bof Ora the Court. 

ORDER 

In viow of what has been stated aSove I do hereby 
order as follo. 	:- 

(a) In tor,s of th 1l juceents in Oriqinj kppli Ca tj on  
49, and 49 of jc3ç, I decrea thzt the p1aintjff 

ro entitled to V'e r pecia.1 Duty 'l]oance and Spe 
cial 	

(e3te Loalit1) Allowance as  

4 

'I. 

/r 
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qrinted vide C.V. o.2OI4/9/r3..jV dated 
23—O--8'3 with effect fr 	the date of •nforcihg 
thø r,vis'i pay of 

(b) In t'rs of the jud,nt of r11nalApJ1ctj0n 
""0 - 50 of 19B)o, I  decree that the pl1rt1ff% are 

t'• 	entitled to the !ou$q gent A11.ir,ee ac qrntpr f.. 	\yjg O.i. Ho.itQi3/2//jI(B) dated 25O 

lth effQct from th reco,n,ndat1, nf the Fc,rth 
Pay Co-imissio-n At th, ritesas rrvj!e1bO In 
tfgalznd 

All the dcferyants a rc dr:td t payth Spoctal 
Duty A11irc, 	- ecie! C 	en tcr'"' 	Lccljty) 

- P1lo'mce r.d :-! 	Rcrt Alc?flCa tc the 47 	jgh 
hundrcj and frt'j sevfm) ;!tIff 'hce ra rr.* 	re 

	

U 	t 	 .. 
tu K fs

Q
ted arvl atte&,d with thig 	g" - rt 	thlr, 	pziod of two 	nt 	fr 	the d'tv? f r'ceipt cf this jument 

j4. 	and ordr 	 I 	I 

N O  oer for coit i r'e and prtieA to bear their 
o"fl Q3t. 

'I  

-- . 	Thi judgeorm, is •pronoijncd and d.jver4,d in 
preenco of the 

Ccrttf led c'y of t'1s 5ud9n4nefl and order miy 
be rnadG vi13 	to both tho parths 

- 

	

-- - 	

./ L. Soa 	J'm1r, 
Deputy 	

nn1ion*r(Judtj1) 
* 	1 491rid, Oirnapur. . 
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